GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 3205
TO BE ANSWERED ON 06.08.2021

Funds for Afforestation
3205. SHRI SANGANNA AMARAPPA:

Will the MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased
to state:

(a) whether the Government has formulated any law to collect money for afforestation
and other related activities from the organizations/institutions using the forest land
after the conversion of said forest land;

(b)  if so, the details thereof along with the rules to be framed under the said Act;

(c)  the time by which the said Act is going to be notified by the Government along with
the amount of compensation for planting trees and other activities likely to be released
to the State of Karnataka by the Union Government under CAMPA fund; and

(d)  the allocation made by the Union Government under CAMPA fund for Wildlife
Sanctuary and Tiger Conservation Plan in Karnataka?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI ASHWINI KUMAR CHOUBEY)

(a),(b),(c) The Union Government notified the Compensatory Afforestation Fund (CAF)
Act, 2016 vide Gazette Notification dated the 03" August, 2016, and the CAF
Act cameinto effect from 30" September, 2018.  Subsequently, the
Compensatory Afforestation Fund (CAF) Rules, 2018 and the Compensatory
Afforestation Fund (Accounting Procedure) Rules, 2018 were notified on 10"
August, 2018 and 20™ November, 2018 respectively. The copies of the
Gazette Notifications are annexed as Annexure.

The amount of funds allocated to State CAMPA Karnataka State CAMPA
Authority as per approved APO in the last two years is provided below:-

State Year Amount
(Rs in crores)
2019-20 146.22

Karnataka 202021 212.94




(d) The allocation made by the Union Government under CAMPA fund for
Wildlife Sanctuary and Tiger Conservation Plan in Karnataka is as below:

SI No Year Amount
(Rs in
crores)

1. 2019-20 11.310
2. 2020-21 8.080

skookoskok
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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 3rd August, 2016/Shravana 12, 1938 (Saka)

The following Act of Parliament received the assent of the President on the
3rd August, 2016, and is hereby published for general information:—

THE COMPENSATORY AFFORESTATION FUND ACT, 2016

No. 38 orF 2016
[3rd August,2016.]

An Act to provide for the establishment of funds under the public accounts of
India and the public accounts of each State and crediting thereto the monies
received from the user agencies towards compensatory afforestation,
additional compensatory afforestation, penal compensatory afforestation, net
present value and all other amounts recovered from such agencies under the
Forest (Conservation) Act, 1980; constitution of an authority at national level
and at each of the State and Union territory Administration for administration
of the funds and to utilise the monies so collected for undertaking artificial
regeneration (plantations), assisted natural regeneration, protection of forests,
forest related infrastructure development, Green India Programme, wildlife
protection and other related activities and for matters connected therewith
or incidental thereto.

WHEREAS the Supreme Court in its order in T.N. Godavarman Thirumulpad vs. Union
of India and Others [Writ Petition (Civil) No. 202 of 1995], dated the 30th October,
2002, observed that a Compensatory Afforestation Fund be created in which all the
monies received from the user agencies towards compensatory afforestation, additional

compensatory afforestation, penal compensatory afforestation, net present value of
the diverted forest land or catchment area treatment plan shall be deposited;
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AND WHEREAS it had also been observed that the money received from the user
agencies in cases where forest land diverted falls within protected areas, that is,
the areas notified under the Wild Life (Protection) Act,1972 for undertaking
activities related to protection of biodiversity or wildlife shall also be deposited
in the Fund;

AND WHEREAS the Supreme Court has directed that, besides artificial regeneration
(Plantations), the Fund shall also be utilised for undertaking assisted natural
regeneration, protection of forests, infrastructure development, wildlife protection
and other related activities and an independent system of concurrent monitoring
and evaluation should be evolved and implemented through the Compensatory
Afforestation Fund to ensure effective and proper utilisation of funds;

AND WHEREAS the Supreme Court in its judgment dated 26th September, 2005 in
the said Writ Petitiion observed that the Fund generated for protecting ecology
and providing regeneration should not be treated as a Fund under article 266 and
article 283 of the Constitution;

AND WHEREAS in its direction dated the 5th May, 2006, the Supreme Court had
directed that since the Government has not constituted a Compensatory
Afforestation Fund Management and Planning Authority (hereinafter referred to
as Authority), an ad hoc Authority should be constituted till the Compensatory
Afforestation Fund Management and Planning Authority becomes operational
and directed to centrally pool the money recovered on behalf of the said Authority
lying in the States and Union territories into the ad hoc Compensatory
Afforestation Fund Management and Planning Authority;

AND wHEREAS Central Government formulated guidelines dated the 2nd July, 2009
on the subject of State Authority for utilisation of funds lying with the ad hoc
Authority;

AND WHEREAS in its direction dated the 10th July, 2009, the Supreme Court had
directed that the guidelines and structure of the State Authority prepared by the
Central Government may be notified and implemented;

AND WHEREAS in its directions dated the 10th July, 2009, the Supreme Court
further directed that till an alternative system is put in place, after obtaining
permission from the Supreme Court, the money towards compensatory
afforestation, net present value and protected areas (national parks, wildlife
sanctuaries) shall continue to be deposited in the ad hoc Authority;

AND WHEREAS in compliance of the directions of the Supreme Court including its
order dated the 5th May, 2006, over rupees thirty eight thousand crores as
collected by the State Governments and Union territory Administrations have
been placed under the ad hoc Authority, and deposited in the nationalised banks;

AND WHEREAS absence of permanent institutional mechanism for utilisation of
funds collected by the State Governments and Union territory Administrations is
the main reason for accumulation of huge unspent funds in the ad hoc Authority;

Now, THEREFORE, based on the above orders, directions and observations of the
Supreme Court to ensure safety, security and expeditious utilisation in a
transparent manner of funds accumulated with the ad hoc Authority and the
funds to be collected by the State Governments and Union territory
Administrations, it is proposed to create a National Compensatory Afforestation
Fund and a National Compensatory Afforestation Fund Management and Planning
Authority at the national level, and a State Compensatory Afforestation Fund
and a State Compensatory Afforestation Fund Management and Planning
Authority in each State and Union territory, by an Act of Parliament.

35 of 1972.
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BE it enacted by Parliament in the Sixty-seventh Year of the Republic of India as
follows:—

CHAPTERI

PRELIMINARY
1. (1) This Act may be called the Compensatory Afforestation Fund Act, 2016.
(2) It extends to the whole of India except the State of Jammu and Kashmir.

(3) Save as otherwise provided in this Act, it shall come into force on such date as the

Central Government may, by notification in the Official Gazette, appoint.

2. In this Act, unless the context otherwise requires,—

(a) “ad hoc Authority” means the ad hoc Compensatory Afforestation Fund
Management and Planning Authority constituted under the order dated the Sth May,
2006 of the Supreme Court in T.N. Godavarman Thirumulpad vs. Union of India and
Others, [Writ Petition (Civil) No. 202 of 1995];

(b) “Chairperson, National Authority” means the Chairperson of the governing
body of the National Authority;

(c) “Chairperson, State Authority” means the Chairperson of the governing
body of the State Authority;

(d) “compensatory afforestation” means afforestation done in lieu of the diversion
of forest land for non-forestry use under the Forest (Conservation) Act, 1980;

(e) “environmental services” includes—

(i) provision of goods such as wood, non-timber forest products, fuel,
fodder, water and provision of services such as grazing, tourism, wildlife protection
and life support;

(if) regulating services such as flood moderation, carbon sequestration
and health of soil, air and water regimes;

(ii7) supporting such other services necessary for the production of
ecosystem services, biodiversity, nutrient cycling and primary production
including pollination and seed dispersal;

(f) “Head of the regional office” means the senior-most officer appointed by the
Central Government at regional office to deal with the forest conservation matters
under the Forest (Conservation) Act, 1980;

(g) “monitoring group” means a group of experts to monitor the activities
undertaken from amounts released from the National Fund and State Fund constituted
under sub-section (3) of section 9;

(h) “National Authority” means National Compensatory Afforestation Fund
Management and Planning Authority constituted under section 8§;

(7) “National Fund” means the National Compensatory Afforestation Fund
established under sub-section (/) of section 3;

() “net present value” means the quantification of the environmental services
provided for the forest area diverted for non-forestry uses, as may be determined by an
expert committee appointed by the Central Government from time to time in this regard;

(k) “penal compensatory afforestation” means afforestation work to be
undertaken over and above the compensatory afforestation specified in the guidelines
issued under the Forest (Conservation) Act, 1980, in lieu of the extent of area over
which non-forestry activities have been carried out without obtaining prior approval
of the competent authority under the Forest (Conservation) Act, 1980;

Short title,
extent and
commencement.

Definitions.
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(D) “prescribed” means prescribed by rules made by the Central Government in
consultation with the State Governments under this Act;

(m) “State Authority” means the State Compensatory Afforestation Fund
Management and Planning Authority constituted under section 10;

(n) “State Fund” means the State Compensatory Afforestation Fund established
by each State under sub-section (/) of section 4;

(o) “State Government” includes Union territory Administration;

(p) “user agency” means any person, organisation or company or department of
the Central Government or State Government making a request for diversion or
de-notification of forest land for non-forest purpose or using forest land for non-forest
purpose in accordance with the provisions contained in the Forest (Conservation)
Act, 1980 and the rules made and guidelines issued, thereunder.

CHAPTERII

ESTABLISHMENT, MANAGEMENT AND UTILISATION OF NATIONAL COMPENSATORY AFFORESTATION
FunD AND STATE COMPENSATORY AFFORESTATION FUNDS

3. (1) With effect from such date as the Central Government may, by notification in the
Official Gazette, appoint in this behalf, there shall be established for the purposes of this
Act, a special Fund to be called the “National Compensatory Afforestation Fund” under the
public account of India.

(2) The National Fund shall be under the control of the Central Government and
managed by the National Authority in such manner as may be prescribed.

(3) On the date of establishment of the National Fund, all monies collected by the
State Governments and Union territory Administrations which has been placed under the
ad hoc Authority and deposited in the nationalised banks shall be transferred to the National
Fund.

(4) There shall also be credited into the National Fund, by each State on yearly basis,
ten per cent. of the funds realised from the user agencies in respect of the forest land
diverted in their favour, which have been credited directly into the State Fund.

(5) There shall also be credited to the National Fund—
(a) grants-in-aid received, if any, by the National Authority;
(b) any loan taken or any borrowings made by the National Authority;
(c) any other sums received by the National Authority by way of benefaction,
gift or donations.
(6) The monies received in the National Fund shall be an interest bearing fund under
public accounts of India.

(7) The balance in the National Fund shall be non-lapsable and get interest as per the
rate declared by the Central Government on year to year basis.

4. (1) With effect from such date as each State Government may, by notification in the
Official Gazette, appoint in this behalf, there shall be established for the purposes of this
Act, a special Fund to be called the “State Compensatory Afforestation Fund-......... (name
of State)” under public accounts of such State:

Provided that in case of Union territory having no legislature, such fund shall be
established under the public account of Union of India with effect from such date as the
Union territory Administration may, by notification in the Official Gazette, appoint in this
behalf.

(2) The State Fund in each State shall be under the control of the State Government of such
State and managed by the State Authority of such State, in such manner as may be prescribed.

(3) There shall be credited into the State Fund of a State—

(7) the unspent balance of all monies which has been transferred by ad hoc
Authority to the State Compensatory Afforestation Compensatory Afforestation Funds

69 of 1980.
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Management and Planning Authority constituted in such State in compliance of
guidelines dated the 2nd July, 2009;

(i7) all monies transferable from the National Fund under clause (a) of section 5;

(ii7) all monies realised from user agencies by such State towards compensatory
afforestation, additional compensatory afforestation, penal compensatory afforestation,
net present value, catchment area treatment plan or any money for compliance of
conditions stipulated by the Central Government while according approval under the

69 of 1980. provisions of the Forest (Conservation) Act, 1980; and

(iv) the funds recoverable from user agencies by such State in cases where

forest land diverted falls within the protected areas, that is, areas notified under sections

53 of 1972. 18,26A or 35 of the Wild Life (Protection) Act, 1972 for undertaking activities relating
to the protection of biodiversity and wildlife.

(4) A State Government may also credit to the State Fund constituted by it—
(i) grants-in-aid received, if any, by the State Authority;
(if) any loan taken or any borrowings made by the State Authority;

(iii) any other sums received by the State Authority by way of benefaction, gift
or donations.

(5) The monies received in the State Fund shall be an interest bearing fund under
public accounts.

(6) The balance in each State Fund shall be non-lapsable and get interest as per the
rate declared by the Central Government on year to year basis.

5. Save as otherwise provided in this Act, the monies available in the National Fund
shall be disbursed and utilised in the following manner, namely:—

(a) ninety per cent. of the all monies collected by a State, which has been placed
under the ad hoc Authority and the interest accrued thereon, shall be transferred to
the State Fund established in such state under sub-section (/) of section 4;

(b) the balance ten per cent. of all monies collected by the States and Union
territory Administrations, which has been placed under the ad hoc Authority and the
interest accrued thereon, and all fresh accrual to the National Fund, as provided in
sub-section (4) of section 3, and the interest accrued thereon, shall be utilised for
meeting-—

(7) the non-recurring and recurring expenditure for the management of the
National Authority including the salary and allowances payable to its officers
and other employees;

(i7) the expenditure incurred on monitoring and evaluation of works executed
by the National Authority and each State Authority;

(iii) the expenditure incurred on specific schemes approved by governing
body of the National Authority.

Explanation.—For the purposes of this section, “scheme’ includes any institute,
society, centre of excellence in the field of forest and wildlife, pilot schemes, standardisation
of codes and guidelines and such other related activities for the forestry and wildlife sector.

6. Save as otherwise provided in this Act, the monies available in a State Fund shall
be disbursed and utilised in the following manner, namely:—

(a) the money received for compensatory afforestation, additional compensatory
afforestation, penal compensatory afforestation, catchment area treatment plan and

Disbursement
and utilisation
of National
Fund.

Disbursement
and
utilisation of
State Fund.
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for any other site specific scheme may be used as per site-specific schemes submitted
by the State along with the approved proposals for diversion of forest land under the
Forest (Conservation) Act, 1980;

(b) the monies received towards net present value and penal net present value shall
be used for artificial regeneration (plantation), assisted natural regeneration, forest
management, forest protection, forest and wildlife related infrastructure development, wildlife
protection and management, supply of wood and other forest produce saving devices and
other allied activities in the manner as may be prescribed;

(c) the interest accrued on funds available in a State Fund and the interest accrued on
all monies collected by the State Governments, which has been placed under the ad hoc
Authority and deposited in the nationalised banks, in compliance of the directions of the
Supreme Court dated the 5th May, 2006, shall be used for conservation and development of
forest and wildlife in the manner as may be prescribed;

(d) all monies realised from the user agencies in accordance with the decision taken
by the Standing Committee of the National Board for Wild Life constituted under section SA
of the Wild Life (Protection) Act, 1972 or the orders of the Supreme Court involving cases of
diversion of forest land in protected areas shall form the corpus and the income therefrom
shall be used exclusively for undertaking protection and conservation activities in protected
areas of the State including facilitating voluntary relocation from such protected areas and
in exceptional circumstance, a part of the corpus may also be used subject to prior approval
of the National Authority;

(e) ten per cent. of amount realised from the user agencies, which has been credited
directly into the State Fund in a year shall be transferred to the National Fund to meet
expenditure as provided in clause (b) of section 5;

() the non-recurring and recurring expenditure for the management of a State Authority
including the salary and allowances payable to its officers and other employees may be met
from a part of the interest accrued on the amounts available in the State Fund, in the manner
as may be prescribed;

(g) in case of trans-boundary forestry or environmental implication of diversion of
forest land for non-forest purposes in a particular State, if found expedient and necessary
by the National Authority, it may, in consultation with the concerned Sate Authorities order
that such sum as may be justified for reparation of the trans-boundary effects, be transferred
to State Fund of such State or States;

(h) State Authority shall release monies to agencies identified for execution of activities
in pre-determined installments as per the annual plan of operation finalised by steering
committee of such State Authority and executive committee of the National Authority.

7. The accounting procedure to regulate the manner of crediting the monies to the
National Fund and State Fund in a year shall be in such manner as may be prescribed.

CHAPTER Il

CONSTITUTION OF NATIONAL AUTHORITY AND STATE AUTHORITIES

8. (1) With effect from such date as the Central Government may, by notification in the
Official Gazette, appoint in this behalf, there shall be constituted a National Authority to be
called the “National Compensatory Afforestation Fund Management and Planning
Authority”.

(2) The National Authority shall manage and utilise the National Fund for the purposes
of this Act.

(3) The National Authority shall consist of a governing body and shall be assisted by
an executive committee, monitoring group and administrative support mechanism.

69 of 1980.

35 of 1972.
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(4) The governing body of the National Authority shall consist of the following,
namely:—

(7) Minister for Environment, Forest and Climate Change, Government of India—
Chairperson, ex officio;

(if) Secretaries of Ministries dealing with Environment, Forest, Climate Change,
Finance (Expenditure), Rural Development, Land Resources, Agriculture, Panchayati
Raj, Tribal Development, Science, Technology, Space and Earth Sciences and Chief
Executive Officer, National Institution for Transforming India Ayog, Government of
India—Members, ex officio;

(iii) Director General of Forests and Special Secretary, Ministry of Environment,
Forest and Climate Change, Government of India—Member, ex officio;

(iv) Additional Director General of Forests (Forest Conservation), Ministry of
Environment, Forest and Climate Change, Government of India—Member, ex officio;

(v) Additional Director General of Forests (Wildlife), Ministry of Environment,
Forest and Climate Change, Government of India—Member, ex officio;

(vi) Mission Director, National Mission for a Green India, Ministry of
Environment, Forest and Climate Change, Government of India—Member, ex officio;

(vii) Financial Adviser, Ministry of Environment, Forest and Climate Change,
Government of India—Member, ex officio;

(viii) five Principal Chief Conservator of Forests, not more than one from each of
the ten regions, to be nominated by the Ministry of Environment, Forest and Climate
Change, Government of India on rotation basis for a period of two years,
at a time— Members, ex officio;

(ix) Inspector General of Forests (Forest Conservation), Ministry of Environment,
Forest and Climate Change, Government of India—Member, ex officio;

(x) five experts, one each from environmentalists, conservationists, scientists,
economists, and social scientists appointed by the Central Government for a period of
two years subject to not more than two consecutive terms— Members.

(5) The Central Government may appoint an officer of the rank of an Additional
Director General of Forests as the Chief Executive Officer of the National Authority who
shall be the Member- Secretary of the governing body and the executive committee of the
National Authority.

9. (/) The governing body of the National Authority shall, in performance of its
functions and powers under the Act, be assisted by the executive committee and the
monitoring group.

(2) The executive committee of the National Authority shall consist of the following,
namely:—
(7) Director General of Forests and Special Secretary, Ministry of Environment,
Forest and Climate Change, Government of India—Chairperson, ex officio;

(if) Additional Director General of Forests (Forest Conservation), Ministry of
Environment, Forest and Climate Change, Government of India—Member, ex officio;

(iii) Additional Director General of Forests (Wildlife), Ministry of Environment,
Forest and Climate Change, Government of India—Member, ex officio;

(iv) Mission Director, National Mission for a Green India, Ministry of
Environment, Forest and Climate Change, Government of India—Member, ex officio;

Executive
committee
and
monitoring
group of
National
Authority.
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(v) Financial Adviser, Ministry of Environment, Forest and Climate Change,
Government of India—Member, ex officio;

(vi) Head of all regional offices of the Ministry of Environment, Forest and
Climate Change, Government of India—Members, ex officio;

(vii) Inspector General of Forests (Forest Conservation), Ministry of Environment,
Forest and Climate Change, Government of India—Member, ex officio;

(viii) a professional ecologist, not being from the Central Government, to be
appointed by the Central Government— Member;

(ix) three experts, one each in the fields of forestry, tribal development, forest
economy development, not being from the Central Government, to be appointed by
the Central Government— Members;

(x) Chief Executive Officer of the National Authority—Member-Secretary.

(3) The monitoring group shall consist of six experts in the field of environment,
economics, wildlife, forest, remote sensing and geographical information system and social
sector and the Director General, Forest Survey of India, Ministry of Environment, Forest
and Climate Change, Government of India.

(4) The following officers shall be appointed by the National Authority for a period
not exceeding five years, to assist the executive committee in performance of its functions
and powers under the Act, namely:—

(?) Joint Chief Executive Officer of the rank of Inspector General of Forests;

(i) Financial Advisor and Chief Accounts Officer of the rank of Director in the
Government of India; and

(iii) Deputy Chief Executive Officers of the rank of Deputy Inspector General of
Forests.

(5) The governing body of the National Authority may with the prior concurrence of
the Central Government create posts in the National Authority at the level of Assistant
Inspector General of Forests and other officials to assist the executive committee and
monitoring group in performance of its functions under the Act.

10. (1) With effect from such date as the Central Government may, by notification in
the Official Gazette, appoint in this behalf, there shall be constituted a State Authority to be
called the “State Compensatory Afforestation Fund Management and Planning Authority”
in each State.

(2) The Central Government may, if so desires, appoint different dates for constitution
of State Authority in each of the States.

(3) The State Authority constituted in a State shall be responsible for the management
of the State Fund of such State and its utilisation for the purposes of the Act.

(4) The State Authority shall consist of a governing body and shall be assisted by a
steering committee and an executive committee.

(5) The governing body of a State Authority shall consist of the following, namely:—

(i) Chief Minister of the State and in case of a Union territory having no
legislature, the Lieutenant Governor or the Administrator, as the case may be—
Chairperson, ex officio;

(if) Minister of Forests—Member, ex officio;

(iii) Chief Secretary—Member, ex officio;

(iv) Principal Secretaries of the Departments dealing with Environment, Finance,
Planning, Rural Development, Revenue, Agriculture, Tribal Development, Panchayati
Raj, Science and Technology—Members, ex officio;

(v) Principal Chief Conservator of Forests (Head of Forest Force)—Member, ex
officio;

(vi) Chief Wildlife Warden—Member, ex officio;
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(6) Principal Secretary in-charge of the Forest Department in a State shall be Member
Secretary of the State Authority in such State.

(7) The State Government shall appoint an officer of the rank not below the rank of a
Chief Conservator of Forests as the Chief Executive Officer of the State Authority who shall
be the Member-Secretary of the steering committee and the executive committee of the
State Authority.

11. (1) The governing body of the State Authority shall, in performance of its functions
and powers under the Act, be assisted by the steering committee and the executive committee.

(2) The steering committee of a State Authority shall consist of the following, namely:—
(i) Chief Secretary—Chairperson, ex officio;

(if) Principal Secretaries of the Departments dealing with Forests, Environment,
Finance, Planning, Rural Development, Revenue, Agriculture, Tribal Development,
Panchayati Raj, Science and Technology—Members, ex officio;

(iii) Principal Chief Conservator of Forests (Head of Forest Force)—Member,
ex officio;

(iv) Chief Wildlife Warden—Member, ex officio;

(v) Nodal Officer, the Forest (Conservation) Act, 1980—Member, ex officio;

(vi) Head of the concerned regional office of the Ministry of Environment, Forest
and Climate Change—Member, ex officio;

(vii) Nodal Officer, State Forest Development Agency—Member, ex officio;

(viii) an expert on tribal matters or a representative of tribal communities to be
appointed by the State Government—Member;

(ix) Chief Executive Officer, State Authority—Member-Secretary.

(3) The executive committee of a State Authority shall consist of the following,
namely:—

(7) Principal Chief Conservator of Forests (Head of Forest Force)—Chairperson,
ex officio;

(if) Chief Wildlife Warden—Member, ex officio;

(iii) an officer not below the rank of a Chief Conservator of Forests dealing with
forest and wildlife related schemes—Member, ex officio;

(iv) an officer not below the rank of a Chief Conservator of Forests dealing with
forestry research—Member, ex officio;

(v) Nodal Officer, State Forest Development Agency—Member, ex officio;

(vi) arepresentative each of the Departments dealing with Environment, Finance,
Planning, Rural Development, Revenue, Agriculture, Tribal Development, Panchayati
Raj, Science and Technology—Members, ex officio;

(vii) Financial Controller or Financial Adviser, to be nominated by the Finance
Department—Member, ex officio;

(viii) two eminent non- government organisations to be appointed by the State
Government—Members;

(ix) two representatives of district level Panchayati Raj Institutions to be
appointed by the State Government—Members;

(x) an expert on tribal matters or a representative of tribal community to be
appointed by the State Government—Member;
(xi) Chief Executive Officer, State Authority—Member-Secretary.

(4) The State Authority may appoint the following officers for a period not exceeding
five years, to assist the steering committee and executive committee in performance of its
functions under the Act, namely:—

Steering
committee
and executive
committee of
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Authority.
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(7)) Joint Chief Executive Officer of the rank not below the rank of a Conservator
of Forests;

(i) Financial Advisor and Chief Accounts Officer of the rank not below the rank
of a Deputy Secretary in the State Government;

(iii) Deputy Chief Executive Officer of the rank not below the rank of a Deputy
Conservator of Forests.

(5) The governing body of the State Authority may with the prior concurrence of the
State Government create posts in the State Authority at the level of Assistant Conservator
of Forests and other officials to assist the steering committee and executive committee in
performance of its functions under the Act.

Term of office 12. Save as otherwise provided in this Act, the terms of office and other conditions

aqd copditions of the service of the members of the National Authority, executive committee, monitoring

of service of  oroyp, Chief Executive Officer and officials appointed by the National Authority, members

members. . . . . . .
of State Authority, steering committee and executive committee of each State Authority
shall be such as may be prescribed.

13. A person shall be disqualified for being appointed as a member of the National
Authority, executive committee of the National Authority, a State Authority, steering
committee and executive committee of a State Authority, monitoring group, if he—

Disqualifications.

(7) has been convicted and sentenced to imprisonment for an offence which, in
the opinion of the Central Government, involves moral turpitude; or

(if) is an undischarged insolvent; or
(iii) is of unsound mind and stands so declared by the competent court; or

(iv) has been removed or dismissed from the service of the Government or
organisation or undertaking owned by the Government; or

(v) has, in the opinion of the Central Government, such financial or other interest
in the National Authority or the concerned State Authority as is likely to affect the
duties discharged by him of his function as a member.

CHAPTERIV

POWERS AND FUNCTIONS OF NATIONAL AUTHORITY AND STATE AUTHORITIES

Powers and 14. (1) The governing body of the National Authority shall—

fi i f

g;;ggzls 0 (i) formulate broad policy framework for functioning of the National Authority
Authority. and State Authorities as may be notified by the Central Government;

(if) approve the annual report and audited accounts of the National Authority;

(iii) review reports on decision taken by executive committee and monitoring
group of the National Authority including investment decisions;

(iv) approve the proposal for the schemes specified in sub-clause (iii) of clause
(b) of section 5;

(v) approve the proposals for creation of posts in the National Authority, subject
to prior permission of the Central Government;

(vi) provide a mechanism to State Authorities to resolve issues of inter-State or
Centre-State character;

(vii) formulate such procedures for delegation of financial and administrative
powers to the National Authority and State Authorities as may be notified by the
Central Government.

(2) The governing body of the National Authority shall meet at least once in six
months.
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(3) The governing body and executive committee of the National Authority and the
monitoring group of the National Authority shall meet at such places and shall observe
such rules and procedures in regard to transaction of business at its meeting, including the
quorum thereat, as may be prescribed.

15. (I) The executive committee of the National Authority shall—

(1) approve within three months from the date of receipt, annual plan of operations
of State Authorities, with such amendments as it deems fit and proper;

(if) formulate proposals for schemes specified in sub-clause (ii7) of clause () of
section 5;

(iii) execute schemes specified in sub-clause (iii) of clause () of section 5;

(iv) deploy staff on contract or on deputation basis to the posts in the National
Authority;

(v) formulate proposals for creation of posts in the National Authority at the
level of Assistant Inspector General of Forests and other officers;

(vi) invest surplus amounts available in the National Fund,

(vii) execute other day-to-day work in respect of receipt of amounts in the National
Fund;

(viii) maintain books of account and such other records;

(ix) facilitate scientific, technological and other assistance that may be required
by State Authorities;

(x) present its decisions to the governing body of the National Authority for
information;

(x7) maintain and update a public information system on the National Authority
and present all information on its transaction in the public domain;

(xii) undertake any other work as may be assigned by the governing body of the
National Authority or the Central Government, from time to time.

(2) The executive committee of the National Authority shall meet at least once in
every three months.

16. (I) The monitoring group shall—

(i) evolve independent system for concurrent monitoring and evaluation of the
works implemented in the States and Union territories utilising the funds released by
the National Authority and State Authorities to ensure effective and proper utilisation
of funds by utilising the services of the regional offices, of the Central Government in
the Ministry of Environment, Forest and Climate Change:

Provided that the Central Government may also undertake third party monitoring
and evaluation of the works implemented in the States and Union territories utilising
the funds released by the National Authority and State Authorities through individual
and institutional experts including remote sensing agencies;

(if) inspect and undertake financial audit of works executed by utilising the
funds released by the National Authority and State Authorities in the State and Union
territories;

(iii) devise measures for transparency and accountability.
(2) The monitoring group shall meet at least once in three months.
17. (I) The governing body of a State Authority shall—

(1) lay down the broad policy framework for the functioning of such State Authority
within the overall framework notified by the Central Government on the recommendations
of the National Authority;

Powers and
functions of
executive
committee of
National
Authority.

Functions of
monitoring
group.

Powers and
functions of
State
Authority.
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(if) review the working of the State Authority from time to time.
(2) The governing body of a State Authority shall meet at least once in six months.

(3) The governing body, steering committee and executive committee of a State
Authority shall meet at such places and shall observe such rules and procedures in regards
to transaction of business at its meeting, including the quorum thereat, as may be prescribed.

Powers and 18. (I) The steering committee of a State Authority shall—
functions of

steering (i) scrutinise and approve with such amendments as it may deems fit and proper

committee of the annual plan of operations prepared by the executive committee of such State

itljttﬁorit Authority and send the same to the executive committee of the National Authority for
v final approval;

(if) monitor the progress of the utilisation of funds released from the State Fund;

(iti) review reports on decision taken by executive committee including investment
decisions;

(iv) approve, subject to prior concurrence of the State Government, proposals
formulated by the executive committee for creation of posts in the State Authority;

(v) approve annual report of the State Authority and send the same to the State
Government to lay it, each year, in each House of the State Legislature;

(vi) ensure inter-departmental coordination.

(2) The steering committee of a State Authority shall meet at least once in every three
months.

Functions and 19. (/) The executive committee of a State Authority shall—
powers of . . . . .
executive (i) formulate and submit annual plan of operations to the steering committee of

committee of the State Authority for its concurrence;
State

Authority. (if) undertake qualitative and quantitative supervision, monitoring and evaluation

of the works being implemented from amounts available in the State Fund;
(iii) invest surplus amounts available in the State Fund of such State;
(iv) maintain books of account and other records;
(v) submit reports to the steering committee of the State Authority;
(vi) prepare annual report of the State Authority;

(vii) deploy staff on contractual basis or on deputation to the posts in the State
Authority;

(viii) formulate proposals for creation of posts in the State Authority;
(ix) be responsible for delegation of financial or administrative powers;
(x) be responsible for other day-to-day working in respect of the State Authority;

(xf) maintain and update public information system on the State Authority and
present all information on its transaction in the public domain;

(xii) undertake any other work as may be assigned by the governing body or
steering committee of the State Authority or the State Government, from time to time.

(2) The executive committee of a State Authority shall meet at least once in every
three months.

CHAPTER V

FINANCE, ACCOUNTS, AUDIT AND ANNUAL REPORT

Budget of 20. (/) The National Authority shall prepare its budget for the next financial year,

National showing the estimated receipts and expenditure of the National Authority and forward the

Authority. same to the Central Government, in such form and at such time in each financial year as may
be prescribed.
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(2) The National Authority, shall adopt financial regulation and procedures, in particular
the procedure for drawing up and implementing the budget of the National Authority as
may be prescribed.

21. The National Authority may invest its funds, including any reserve fund, in the
securities of the Central Government and in scheduled banks in such manner as may be
prescribed:

Provided that the grants received from the Central Government shall not be invested
and shall be utilised for the purposes and in the manner attached to it.

22. (1) The National Authority shall maintain proper accounts and other relevant
records and prepare an annual statement of accounts in such form as may be prescribed in
consultation with the Comptroller and Auditor-General of India.

(2) The accounts of the National Authority shall be audited by the Comptroller and
Auditor-General of India at such intervals as may be specified by him and any expenditure
incurred in connection with such audit shall be payable by the National Authority to the
Comptroller and Auditor-General.

(3) The Comptroller and Auditor-General and any other person appointed by him in
connection with the audit of the accounts of the National Authority shall have the same
right and privileges and authority in connection with such audit as the Comptroller and
Auditor-General generally has in connection with the audit of the Government accounts
and, in particular, shall have the right to demand the production of books, accounts, connected
vouchers and other documents and papers and to inspect the office of the National Authority.

(4) The accounts of the National Authority as certified by the Comptroller and Auditor-
General or any other person appointed by him in this behalf together with the audit report
thereon, shall be forwarded annually to the Central Government by the National Authority.

(5) The Comptroller and Auditor-General shall, within a period of six months from the
date of commencement of the Act, audit the accounts of the all monies collected by the
State Governments and Union territory Administrations, which has been placed under the
ad hoc Authority and deposited in the nationalised banks and submit the report to the
Central Government under this section.

(6) The Central Government shall have the power to conduct the special audit or
performance audit of the National Fund and of the National Authority through the Comptroller
and Auditor- General.

23. (1) The National Authority shall prepare, its annual report, giving a full account
of its activities during the previous financial year and forward a copy thereof to the Central
Government, in such form and at such time, for each financial year, as may be prescribed.

(2) The annual report shall, inter alia, provide for—

(i) the summary of monitoring and evaluation of activities undertaken from
amounts released from the National Fund and State Funds during the year;

(if) the summary of specific schemes specified in sub-clause (ii7) of clause (b) of
section 5 executed during the year;

(iii) the amount of money received and expended.

24. The Central Government shall cause the annual report and audit report together
with a memorandum of action taken on the recommendations contained therein to be laid as
soon as may be after the reports are received before each House of Parliament.

Investment
of funds by
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Authority.
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25. (1) Each State Authority shall prepare its budget for the next financial year,
showing the estimated receipts and expenditure of the State Authority and forward the
same to the State Government, in such form and at such time, in each financial year, as may
be prescribed.

(2) Each State Authority shall adopt financial regulation and procedures, in particular
the procedure for drawing up and implementing the budget of the State Authority as may be
prescribed.

26. State Authority may invest funds available in the State Fund of such State in the
securities of the Central Government and in scheduled banks in such manner as may be
prescribed:

Provided that the grants received from the State Government shall not be invested
and shall be utilised for the purpose and in the manner prescribed.

27. (1) Each State Authority shall maintain proper accounts and other relevant records
and prepare an annual statement of accounts in such form as may be prescribed in
consultation with the Comptroller and Auditor-General of India.

(2) The accounts of each State Authority shall be audited by the Comptroller and
Auditor-General at such intervals as may be specified by him and any expenditure incurred
in connection with such audit shall be payable by the State Authority to the Comptroller
and Auditor-General.

(3) The Comptroller and Auditor-General and any other person appointed by him in
connection with the audit of the accounts of the State Authority shall have the same right
and privileges and authority in connection with such audit as the Comptroller and Auditor-
General generally has in connection with the audit of the Government accounts and, in
particular, shall have the right to demand the production of books, accounts, connected
vouchers, other documents and papers and to inspect the office of the State Authority.

(4) The Accounts of the State Authority as certified by the Comptroller and Auditor-
General or any other person appointed by him in this behalf together with the audit report
thereon, shall be forwarded annually to the State Government by the State Authority.

(5) The Comptroller and Auditor-General shall, within a period of six months from the
date of commencement of the Act, audit the accounts of all the monies which have been
transferred by the ad hoc Authority to the State Compensatory Afforestation Fund
Management and Planning Authorities constituted in the States in compliance of guidelines
dated the 2nd July, 2009 and submit the report to the State Government under this section.

(6) The Central Government and the State Government concerned shall have the
power to conduct the special audit or performance audit of the State Fund and of the State
Authority through the Comptroller and Auditor-General.

28. (1) Each State Authority shall prepare its annual report, giving a full account of
its activities during the previous financial year and forward a copy thereof to the concerned
State Government, in such form and at such time, for each financial year, as may be prescribed.

(2) The annual report of a State Authority shall, inter alia, provide for—

(i) the number and location of each reforestation, afforestation and conservation
activity subject to the requirement of this section;

(if) the amount and location of lands in hectares, cleared, conserved and planted
in connection with the activity; and

(iii) the amount of afforestation money collected and expended.
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29. The State Government shall cause the annual report and the audit report together ~ Annual report
with a memorandum of action taken on the recommendations contained therein to be laid as ~ and audit

soon as may be after the reports are received before each House of the State Legislature: rsizf: of

Provided that in case of a Union territory having no legislature, the Central ~Authority to
Government shall cause the annual report and the audit report together with a gfaltz:d before
memorandum of action taken on the recommendations contained therein to be laid as 1 ¢giglature.
so on as may be after the reports are received before each House of the Parliament.

CHAPTER VI
MISCELLANEOUS

30. (/) The Central Government in consultation with the State Governments may, Power to
after previous publication, make rules for carrying out the purposes of this Act. make rules.

(2) In particular, and without prejudice to the generality of the foregoing power, such
rules may provide for all or any of the following matters, namely:—
(a) the management of the National Fund by the National Authority under
sub-section (2) of section 3;
(b) the management of State Fund by the State Authorities under sub-section (2)
of section 4;

(c) the manner of using the money for purposes specified in clause (b) of section 6;

(d) the manner of utilising the money for purposes specified in clause (c¢) of
section 6;

(e) the manner of payment of the salary and allowances payable to the officers
and other employees of the State Authority under clause (f) of section 6;

() the accounting procedure regulating the manner of crediting the monies to
the National Fund and State Funds under section 7;

(g) the terms of office and other conditions of the service of the members of the
National Authority, executive committee, monitoring group, Chief Executive Officer
and officials appointed by the National Authority, members of State Authority, steering
committee and executive committee of each State Authority under section 12;

(h) the rules and procedures in respect of the transaction of business of the
governing body and executive committee of the National Authority and monitoring
group of the National Authority and the place of meeting, including the quorum under
sub-section (3) of section 14;

(7)) the rules and procedures in respect of the transaction of business of the
governing body, steering committee and executive committee of a State Authority and
the place of meeting, including the quorum under sub-section (3) of section 17;

(j) the preparation of the budget of the National Authority under sub-section (/)
of section 20;

(k) the financial regulation and procedures, in particular the procedure for drawing
up and implementing the budget of the National Authority under sub-section (2) of
section 20;

(D) the investment of the funds of the National Authority under section 21;

(m) the maintenance of the accounts and other relevant records and preparation
of an annual statement of accounts by the National Authority under sub-section (/) of
section 22;

(n) the preparation of the annual report by the National Authority under
sub-section (/) of section 23;

(o) the preparation of the budget of the State Authority under sub-section (/) of
section 25;

(p) the financial regulation and procedures, in particular the procedure for drawing
up and implementing the budget of the State Authorities under sub-section (2) of
section 25;

(g) the investment of funds by the State Authorities under section 26;
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(r) the maintenance of the accounts and other relevant records and preparation
of annual statement of accounts by each State Authority under sub-section (/) of
section 27;

(s) the preparation of the annual report by the State Authorities under
sub-section (/) of section 28; and

(1) any other matter which is required to be, or may be prescribed.

(3) Every rule made under this Act shall be laid, as soon as may be after it is made,
before each House of Parliament, while it is in session, for a total period of thirty days which
may be comprised in one session or in two or more successive sessions, and if, before the
expiry of the session immediately following the session or the successive sessions aforesaid,
both Houses agree in making any modification in the rule or both Houses agree that the rule
should not be made, the rule shall, thereafter have effect only in such modified form or be of
no effect, as the case may be; so, however, that any such modification or annulment shall be
without prejudice to the validity of anything previously done under that rule.

Transfer of 31. (/) On and from the date of constitution of the National Authority—
assets,

155C1S, (7) all the assets and liabilities of the ad hoc Authority shall stand transferred to,
liabilities, etc.

and vested in, the National Authority;

Explanation.—The assets of the ad hoc Authority shall be deemed to include
all rights and powers, all properties, whether movable or immovable, including in
particular, cash balances, deposits, and all other interests and rights in, or arising of,
such properties as may be in the possession of the ad hoc Authority and all books of
account and other documents relating to the same, and liabilities shall include all
debts, liabilities and obligations of whatever kind;

(if) without prejudice to the provisions of clause (i), all debts, obligations and
liabilities incurred, all contracts entered into and all matters and things engaged to be
done by, with or for the ad hoc Authority immediately before constitution of the
National Authority, for or in connection with the purpose of the ad hoc Authority, shall
be deemed to have been incurred, entered into or engaged to be done by, with or for,
the National Authority;

(71i) all sums of money due to the ad hoc Authority immediately before constitution
of the National Authority shall be due to the National Authority;

(iv) all suits and legal proceedings instituted or which could have been instituted
by or against the ad hoc Authority may be continued or may be instituted by or
against the National Compensatory Authority.

(2) On and from the date of constitution of a State Authority—

(7) all the assets and liabilities of the State Compensatory Afforestation Fund
Management and Planning Authority constituted in such State in compliance of
guidelines dated the 2nd July, 2009 shall stand transferred to, and vested in, the State
Authority.

Explanation.—The assets of the State Compensatory Afforestation Fund
Management and Planning Authority constituted in such State in compliance of
guidelines dated the 2nd July, 2009 shall be deemed to include all rights and powers, all
properties, whether movable or immovable, including in particular, cash balances,
deposits, and all other interests and rights in, or arising of, such properties as may be
in the possession of the State Compensatory Afforestation Fund Management and
Planning Authority constituted in such State in compliance of guidelines dated the
2nd July, 2009 and all books of account and other documents relating to the same, and
liabilities shall include all debts, liabilities and obligations of whatever kind;

(if) without prejudice to the provisions of clause (i), all debts, obligations and
liabilities incurred, all contracts entered into and all matters and things engaged to be
done by, with or for the State Compensatory Afforestation Fund Management and
Planning Authority constituted in such State in compliance of guidelines dated the
2nd July, 2009 before this Act came into force, for or in connection with the purpose of
the State Compensatory Afforestation Fund Management and Planning Authority
constituted in such State in compliance of guidelines dated the 2nd July, 2009, shall be
deemed to have been incurred, entered into or engaged to be done by, with or for, the
State Authority;
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(7ii) all sums of money due to the State Compensatory Afforestation Fund
Management and Planning Authority constituted in such State in compliance of
guidelines dated the 2nd July, 2009 before constitution of the State Authority shall be
due to the State Authority;

(iv) all suits and legal proceedings instituted or which could have been instituted
by or against the State Compensatory Afforestation Fund Management and Planning
Authority constituted in such State in compliance of guidelines dated the 2nd July,
2009 may be continued or may be instituted by or against the State Authority.

32. (/) Notwithstanding anything contained in any judgment, decree or order of any
court, the amount credited to the National Fund shall be deemed to be credited and shall
always be deemed to have been credited to the public account of India within the meaning
of articles 266 and 283 of the Constitution, and it shall be regulated by law made by Parliament
in this behalf.

(2) Notwithstanding anything contained in any judgment or order of any court, all the
monies collected by the State Governments and the Union territory Administrations which
has been placed under the ad hoc Authority and deposited in the nationalised banks and
the interest accrued thereon shall stand transferred to the National Fund.

(3) Notwithstanding anything contained in any judgment or any order of any court,
the amount credited to the State Fund shall be deemed to be credited and shall always be
deemed to have been credited to the public account of the State within the meaning of
articles 266 and 283 of the Constitution, and it shall be regulated by law made by the State
Legislature in this behalf.

33. (1) The Central Government may, if it finds necessary or expedient in the public
interest, issue such policy directives to the National Authority or any State Authority, in
writing and such policy directives shall be binding upon the National Authority or the State
Authority, as the case may be.

(2) The decision of the Central Government, whether a question is one of policy or
not, shall be final.

DR. G NARAYANARAJU,
Secretary to the Govt. of India.

CORRIGENDA

In the Appropriation Acts (Repeal) Act, 2016, (No. 22 of 2016) as published in the
Gazette of India, Extraordinary, Part II, Section 1, dated the 9th May, 2016 (Issue No. 25),—
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Account) 1985 Account) Act, 1985
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Hq3E F T Aer 3 ITA0T § orfAer Fwiisant it erwar fAAtor % forg o sum, srarq -
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(=)

TUTECATIFT IO TR o ITE o forw smyfAe argermeret o s qaur =i IeaTed
qiareTett it TITIET, IFI 3T ST,

TATHAE & T, I TR 3 GEwstiar 61 A [afarerar o &t Gt et aeg
TELEA 3T qTAT FT HLAT ST SAfAferdr & Hated 59 + sfaged @ atga s @faear
T FHTE, TgH 1T ST 3T TG,

T TAT AFASATAL 6 HLE o6 TATST & (1T HLAAT TAT AT SRR & o0 w7 gy arer
STERIT AT ITHTON il TG AT AL,

ATerr /T, a9 & § a9 ggahl, At w@re, M eEwl, 9 el A THIAT AREl 6
=2t =1 SR, I+ ST e,

T T Feastiat St gt & forw g oo o afim 9w % = & forw 3=t § srari qur
FIATAT TAAT T (FHT;
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(@) o7 Ate F O ST aTer 39 S TSt o 6EETT 6 RTET 6 (o7 ey A e F e
FHATRGE T TZTIAT F2A = forT e ART A7 =it # AR i8a 5 F 9 ST,
(B) JTATcHa aadv F131, JaT AT ATGdT HET, AaTg &= ATed i< ars7 Afer & Aot it
ST ATSAT AT ShHT T AT B o (o1 a7 &7 T TALT97 ATC AT ==,
(1) o7 fAte 7 o S e et S gt gerene Rt wfga s i e aweadt ARt
IR G2 IET
() ST e g s f[Afer & wrteag & 5w A S=iE w y=me-ag-smredar
FIAHT AT T
() ST A FRT HATHT FERT I T F41 % q1gT FeAT A0 agrar @ 5 F forw "gri
AT o T JHOF THLY 5 ATEqH | Ol arell LT07 HARAT T Iearae {7 e,
(2) AT THTONRT S THATNHRIIT HIAHT 7 AT
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3T g T2 T TS I % ST A A9 % M=o Frarers i F S a9 i 1w
T FAFATT ATH TAT AT ITH a7 e Fiota Faieata, F awwet & o ST o syt st sie
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ST femAer, et Fal @] 2l % AT gl
i g o % =ty Gl amer § soa wrdwerT oF a= § G s €, S seHifaa w1 e g
TS Al o ST § a9 ST (2) #i¥ (3) § Ifeatad wraHdTd Hafdd I TAT FAIGT T a9 TG4
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®) A= = g & v [t 7 o T st F fEtaas F o sy 99 {enr
ArETET 3T wrATAT F T TAe FETeMA Y SAed 9ot afgd wHiAY, wrEreT ST,
o= it wiie;

() w1 T [T % JqER T5e oI & o gt &r arorsas® wers g7 a9 § o
GTAT TATHT § T ThH o AT AT aehe;

(1) THT TRt o TIAYT FIT STET THTAT HIAT BT G FEA o forT At Aifoss =7 O
TIIUT F FASE o forw g 7 o =it & 929 3o 70 99 87 aeasia §20r $i7
I FTAFHATL T FEA F T,
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(M) FE=eft Wret S TSAEAt B AR AT AT, T T ACAT ST AT A
g e TRAT ST

TSEH 2.- Fae aqaT g & forg areq At & T =7 aste 31 S A7 a9 g0 FAT § S EaqT ©
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(F) =7 [t T |t s #7978 e Y 3u-HEm (1) § e oo [Ate § sueey e
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() FEr g€ worgdr 20 a7 afayfd s s siew wiagfE e & gt an i
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(i) LT g TG T UL SAATE & ITATE Thi A AT Hfag ARG Al T HAT;

(iii) TET T2 AN & T ARSI TG ThIHT 0T e AT o0l AL HLAT;

(iv) 7 ITfEreeor & gaeat oY wHartat, Fafa 6w @fEarems, T 1 999 i 9wt &
Tfaaor F for;

(V)  TTSF TTTEROT 3 AT Taeat bl S5 I T Ty o qiaaqeor & for;
(vi) 7= 5 % 3u-fF=w (2) 37 (3) ® et fhamerer;
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(@) =7 [ 7 siafa s @1 AretE T $) T WE # Suctsy TR UY STl SATs O
ITFAERTT 3 SATadt Y ArEdt =47 % forg &= fora S s,

(i)  FTITAT FITIAT FT TG,

(i) TTSF TTFAFHTOT F Form sFegel =T TR ST I AqEeTT 9igd F AT ITH;
(i) TS ITTERTT % ATERTIAT AT TLTAT o ITANT o [T T FHIL haTT I AT,
(iv) ST UTTEEREoT 3 FHTATer TITIAT ST SaTat & o0 g 9% 9o e 9 o,

(V) TST TSRO 67 SATH=ree afafd & AqHIET | 5T T 6 Taed & oy 7 Ahens
=,

(Vi) TST TITEERT it ATHATAT FIAT ST AT TATAT ShiH 6 T3 TG & aq1 AT aeasiat
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Y % AT I T 3 T wreahi % ofasia sTed Tt &7 Qg0 Fal (37 STusT|

7.

10.

11.

12.

13.

T TITEHCor F qeg FqreT S it [gRe.- o 8 i 37-awT (5) # [fde =i
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geT (5) § e &iw wfaar s ux RgFa Afdsrt va FH=rT U7 999 i 9t & g9ar gl
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14.

15.
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(3) zu-Ew (1) ® TurAfese Trog WTEETor o FE-a¥hT<y 9aeat &l & S areil 9% B i
ATl T qIATT &7 6 % @< (F) § [Miate =a1er & FBhar o
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g

(4) 3u-F= (1) ® [fdte AT 9867 3l 9257 ol giv;

T AT ST TAT S S & AT Faea) w7 e riersneor i f{rrfen 9w =g e
ZTRT QITeTsh STRaT T ST AT & [T e &f ST Thii|

16.
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T ATHIHRA TToT T
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form errfo =

(3) sw-ffam (1) # fAfdee feawardt aaer 9a 7 ans g Jor e 9| /rear g
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HTIAT ITeq AT ST sroran foreafaemes & gafaa &= § 9 aut &7 &1 7 oOq9T
g

(4) 37w (1) # [t fr-awwrd aeer 9w FHART T8l 8| AR,

T AT ST TAT AT ST o6 AT TG I ST ATTEHT ol [HATe 9 T 31T 5T
IR ST AT AW * forT wge ¥ o7 Fat

17.

g gfafa - (1) TedT Wi § - "aet i W & O O ety F a9 w0
FATC A F forw === wtafa A sy gt srera
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(iii) wATEeor, a9 ST T TREAAT FATAT, WL HERTE G AT

(iv)

ST qLHRE H UF qeF = -HaH

I AT S &9 gf=e, T@iew, a9 7 STaarg Thadd 7oy,
AT ALHTL e

(V) TITEXT, 9 3T T TRAqT T, AT qLFHE 6

HUT AT AT (I FLEAT) e
(Vi) 3TI¥ a7 HETARLH (F=ISt1E), TATELT, a9 3T FTaarg Tad /A,
AT TLHTL TEe
(Vii) TTETr SITTErReoT T T HIAITeT STfereTy e gt
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18.

(i)
(iif)
(iv)

(i) TTsT =T AT qiuE AT
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T[S FERTE GIT AT UF 9% =T T 1 e qi=ra A7 qi=a e
TUTH {7 HLETT (I o T ALE) SLEL
T[T HT &I IS AT SEE]

(v)
(vi)

TTELT, A9 3T TAAT TRAAT HATAT % S Terd TTR (90 FIATAT T TeTeT T

(vii) TS TTFEFTOT T G&T Frarers AT AT
T TfErTor 3R Ty TTareR<or & AT g geet Y raraar

(1)

TICET TTTErFTor 3fiT o MTTEERor & Y 99y qae7 & =9 # g o s arer s
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Frafred § sfiv Term =amarers g vEr =iva B = gy srerar
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ST, Freid ALRTT Il TeAHhT i TS § AT, T Wi i O
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19.

20.

21.

22.

23.
24,

25.

(3) =w fAgw ¥ siafde Bt a1 & gra g Y, =7 9T F Sfa’q gerdT AT 9E, 95 F &9 H
T ATHIERA T 9T Tal gl

(4) =TT TSET TTEHTT STHAT TS TTTLHRTOT AT I AR qae7 3T 79w (1) § Ffase FAegarst
# o forelY weh 1 of v 9T Y STar g v ' aw e g st

T wifdraor % et R, FrdaTes affe six et awg & do o= (1) T e #r

QT TR o et T AT e % "y giE F qowey ¥ 3w A i T 9y oY 99y

U e qiE g 9 i T Fwrg=r # Afde @ o e w2 o ww F w5 e 9w e
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(2) T wTreEERer Y FEAUTEE AT T SoF UHT G H ST UH T UL, ST AETT F g
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H #faty g foffa afefe & Pt aee g sregerar 6 smost
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26.

27.

28.

29.
30.

31.

32.

33.

34.

35.

36.
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g
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37.
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@, 1 s fY Fourfa & srqame s wrfasor & e fAte =
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T 1 v Y Rafa & SE™ v SYT/EEEl #SiNE
arfarer

Tredrr gTfeERTer & e Iuersy Fo et (1 e f Rafy F
qEw) (1+2)

sy At & & Tredrr urfasreor 1 arfis =7

F. Al Ta4q =T

i, RIS FGTO T AT

ii.  werratas ="

iii. oV YeTE® =T

iv. IS I emT

G, FATAAT TG 2 S (ST Areadi il g1

. AT ShAl T AT

o, % THAT 9T 4T

SARTHI/IHT AT | T AT =37

FTATT et T =737 {3(i) + 3(ii)}

qEof yrtaEReer 7 e fAfeE o O s e w3 s At
FTATT ST

TICET TSR o 1] e sifaw affaery

F. qId yrtaeeer 7 e At = eifaw sfaew

g, T YA | yrita # 7 ifqw efqow

T, AR/ TeAT st st

Ty

o Afd sga aee wearE, Ted sTidEer g s i sRfiga R T
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T2
Tifdr sl s/ ¥ forg Tt wiftreneer % dErett w1 s e a i =d
[ferr 33 3]
1 2 3 4 5
w4, | fif TAAT A (F9EY | T T (fat WA TR
#) #) LRnikc
(Tt 9)

TEr fAfer 1 g1 amefPar Al (Fearrew)

e arfReTer % 10% wrr & T RfEy & Jees af¥y 1 arfvs afedw

g fAfer i o AR gy wrsr 10% wmr %1 i e @

g RfEr % e sy $i afvs i @

oq 4| 4|3 -

T Mt R e T BT I AgEE, o TR B s afdw
Ll

e wifgeeer ¥ i Te Y % wor i s afte o, S aft Tl
fAfer & are ot § (w+a)

T e i @ aael wifdeeor % 90% Wt £ arcfwe afddw @, St
i e & o ot § (Tt % i e S| w9

T AR v @3 a2 Tifdr<or ¥ 90% WRT WX =TSy Y v e @,
St areft Tt R ¥ e ot @ (T A T S| )

T8 ¥ e Tt Y g I T @ ((49)

T A w1 Neg s Y

i. ot wifteor qar AR F afie ¥ 10% 9wt d wfiw A
g A @

ii.  aed nifter % 90 % Wt & i RAfEr wr e s f L Sy
i iy At g AR frsafRa i firw g

g e g wrea @ (aed it ¥ afafem) (i)

i. o ffE S ara Afa (@i [ E 10 % TR )

ii. 9T AgET, WO T

iR ¥ afiv o=t gy @l T R ¥ 10% 9 i @, S8 )W
a7 sy it R i geaiafRa 6 € § (Tt % it wr swE wY)

Tt wrfEer & Uty [t s v fRAfE i 5o e (@)

i fAfe g o A i e (T it % 90% W # @)
(142+3+4+5+6+7+8+9)

1. wiaRTemes g

afafer wfogee e
TTfte Firqws ar
e T =

TrfieF faer aam 1o

STATITH &7 97T THTT

FEISH I TEAT ThTH T

AT ST e THT

©| @ IN|o|g|k w DN

. o (e R W)

oo wifarer w1 ey = F @ Ui A g oSy R fraem

vi

e AR =TSt i @ F F 2 F dRm afir it g @R T e e
(F+a)

FATARAT ST (i+ii+ii+Hv-+vvi)

i. FTTH FAT 3T HIIET

i, JoOTTH A 54T

ii. AT JITEF T

iv. TR SR qeri ST

V. a T weEE T
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Vi. AT T 30T ST YSARTT Aeqat w7 g
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i T T a =T
i.

VIl | T [t o 3o &R aafy (FHaTT)
. g Pfer i gees w5 st afddy (et st w1 10% W)

v, R ¥ afie s [Aftr & aehr AR g s 10% s v sifaw
Ffrdw &

T, g Al A T s it sl afdy @
o, S AT R YT AgaT, Foit gy i sfaw afede @

VIL | 5, o AR & @7, o writracor 3 90% wror Y sifder arfvdry <amr oy arfy
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g. T [AfEr i aew, g wriRenor % 90% wrr X = it sifaw sy
&, St et Tl e e ot § (TSt & A a6 Iwe W)

|y
I Feare i gearfod B T g =i et 9T v g1 Rrd wr wredter i g sifiad w o )
g

TETET

TqEeg-q=e, TS IrferTor

T§9-3
A af —m0-—— % forg Tl wfreor ¥ <&t @ arfies Reor
[Mawr 33 3]
KT | & I #i fufa ¥ aER
1 2 3 4
fa=or T faga
— facfigad | fAxfigad

I | T AR w3 s AR (F+@+ T+ T +2.+79)

el

T A f 3= Tl w1 aife afedw (g it w1 10% fRer)

g | gfafRaw & i oo iy & ol ARf g e 10% ReE 6t & i
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T | i fAfgr & i s i i afofw @ (gt witer sk R
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. | T T SR T Age, it st Fi e afady @

€. | ufia fAfer & wrw ool a9 w2 gu o Y 6 @39 af witwr ¥ 90% ReEy &
AR ATIAT T (TG F ATHT 7 IeE *Y)

9. | T Ay F ar anfr o 7@ gu T fRfEr A A aed wrfdeor ¥ 90% RE w
T Y AR AfTAT T (AT F ATHT 6T IsE F)

. | T R f T il afdw & (F+ @+ 7+ 9)

B | g F 9] T T F A @ F GHFAR AF Afeqw (a3 sl wr
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90% f3wm) (1+2+3+4+5+6+7+8+9)

1. STshTede F

[N e [N
2. ATATE ITdRLHE TALT]

3. TUESTCHE TTAHLHE FLT

4. gF TG TA

5. TUETCHF [F TG T A

6. STATTH &1 e T

7. FegStte G FhH TH

8. TTAT &1 9L TATL

9. o= (FwaT fAfEE )

Ty [AfE g e s i s aifady @ (aeed e i) e %
e ST, AT IY)

T ATFAHOT EIRT T AGET, it anfe Fit s afadw @

At g sttt % aefier oo fag w1 sfr adiw e <6 geiafRa 7 frg g
T [T F 10% 9 i s afedy @

8 ¥ A Thia Y g w9 @ (F49)

TP A % forg srfSta sarer iy @

i. Tt wifgwawr F 10% 2 & & ug [Afer < afSta sarer 6t @

ii. Tt wiferwr F 90% R & wgy [Afer «r srfSta sursr it W, <t arsft oft
T fAfd s T Ry Fr gaiaRa i frd

T fAfE g wifd f @ (et nitewor & afafem) (i+i)

i sRRTrFafivoaRFIFfRET R R EirRsR{[Fsad
10%)

ii. ST ST, it e Y @

Ffafaaw ¥ arefi oo A s e, e R fr awar g @

i. =gt g uEA g e sifRfAae % srefie i fRfa ¥ 10% R & @, G
T A i geriaRa 781 fFar =T & (WA F 719 #7 Ig )

ii. g e ¥ forg St sarer i @ (samar T fAfa F 10% e .=, fe
Wt fAfdr v geiafa T R )

FFRE T AT TT A (F+9)

Ty A % forg aifSia sarer it @ (T A s )

T A g o & (T wriRrer & aifafam) (i+i)

i xRy g R & ot (RAmF it s R s REF = #
90% )

ii. =g Mg T SgEET, wmuit ik i@

A

ey wiitraor § § e fAf A afy fAfY g 3o de (@ + 9@)

T fAfar = whia fAfd e e (G A % 90% # @) (1+2+3+4+5
+6+7+8+9)

1. JTeas I

2. Irfafes gasaens aaao
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3. TTfves TaHarens® aaao

4. 95 FAHE oA

5. IT(VSH & TAATT o

6. ST &3 STTeT THIE

7. TS HLEAU ThH AT

8. TTAT &1 9L TATL

9. =1 (FaT fAfEE )

g, | aadf migwar F afsta suor & @ aor Afd o asfia A gra de
VIl | Forge S s1rer fY R § & 99 F R TEE TR g s g (F+ 9 )
() | TmaRF =T (i+ii+ii+iv+v+vi)

i FTTHE HaTd A T

i, T =T

ii. EREPHIICERDR)

iv. UG IR SR

v. ERENIEERDR]

vi. T et TIe = S ST rfEaat w1 gei
(&) | =T 9= (i + i + i)

i AT T I AT

i. T e

i o
VIl | =g e g 5= =17 (i + i)

i e it § @ sy Ry g e =

ii. sffRE % sl o R g e =
X | g fAfa i g afeaw sfoty @

(F+I+T+T+3. +9)

%. TP At i o @ #1 afeaw afedw (ad it w1 10% Rem)

. FfRfRaw F swwia s [ § iy A gy 10% R\ & sfvw
FfAAT &

. g A gy s i e sty @

o, TSER TTTAEHor §IRT YT AGRA1, 0T Arfe i Afeaw srfasiy &

€. T AT #y @37 agd wieaor ¥ 90% Re & arfvaw sifade w6, iy ansft oft
TR Fa (s FTHFISTE ) (1+2+3+4+5+6+7+8+9)

1. STshTede Faq

[N e o
2. ATATE ITdRLTHE T

3. grfves Tfasrenes aaao

4. gF TG ToA

5. qTvea & FGHE ToF

6. ST &3 STTeT TH1E
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8. FTAT ST ATeT T

9. =1 (FaT fAfEE )




16

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

. T At & w3 a<f wifdacor % 90% R = sarer & i sifvqw sl @
it areft oft Tl AR % o & (Trsat % AT 9 SeE W)

T~ @ f 3o aifvqw aiftdw @
(F+E+T+H)

F. AT F q1< GHT AT FT GIEHAR T A T AT ATAAT (T FTiErewor v
90% RET) (1 +2+3+4+5+6+7 +8+9)

g, T A g e st i arfeaw afedy @ (aef wifteor w1 sk sRfRaw
¥ =i, )

. T AT FIRT TT ST, T A1 FT Afeqwt AfQAw

¥. g ¥ aefivr Tsat g e ) s wite oty RfE f gwiefa e
e o Tl AR ¥ 10% R & afvaw sfvdy @

XI

Tt & T Aty 6 gwmar 33 ofyr % @93t aiwe (afafae ¥ sefiv o=t g
AT AR AT afgg i fAfE Fr geaiafia 7 fre e adfia R E 10% RErd
q)

1L LI

ITH FXATE #ir Fearta T 74T 8 S w2t arar w4 31 7 fond wie it gy st i s f)

e

TEATEAT

TEET A=, TP TTTErehoT

TEI-4
TE TITEHT R W@ S a1 Ao 3R 9
[ e 33)

Rt ara / stfver 7@ ST

w2 Tforeey, o et T

At F ot g7 =7 FT FATH AT Toreet
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SRTAI /A S(E F7 7o
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EIREEE]
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I
ii.
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iv.
V.
. a7 (A +)
I.
ii.
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Fooqor : 11 % o= TR | A 8- FHATAT 1 aa S AT, a9 i Aed, ATTHI(erH Ao, T qareft
ga1e, FerfeheaT S, werefae =, wve A, e v, wrEtds s, sefEetd ¢ ey, 5o s, G, 3@
T FT (FUT FT qigd) THI-FUE, TSI, T 37 T (Terue) aigd = F1¢ it @1 v w@eamE|

11 &* =T FOTEiee TATL | AIEATCrd 8- TSI ITTAhe0r o AT-aeat<l Taeqi Hl s HIe ¥ qTg] 9o, THe,
TISST, FTAATATAT AT TX =, TN Frdaew, FEs o= & y=re, o7 19, SATIG13F 9970, 0= gfaar 7497 |
T &= # afeafad €, gars siw sras gars we (R srfeaai/smmad! 9t i @a 9%), FT i FaHrer (fers &
fre) sterat = (fer & foe), Trediar sfaraeor it Osft srfRa 1 g S, sevady yaew =57, #irs 9w =77

€76
_ R ad § fog as wifdecr w1 arfds aee v
T TATAT JISHT 6 9T T
[3€ = 35)
FH. oo =g foree T forer

(=.¥) (=.#)

1, | F 1 T W AT AL F Ao e e
T 1 T AT TAT TR FH/ATI S T AL e
2. | o witeremwr fiy srmTiAe At iy
() TATFaT i | T iR gy R oy
(@) Trex f[fer aw siRia sarsr i wrfa
(1) TT5 STFAR0T 3 STRTA/AR0T/aw Y Iy
BEEERER
3, TS AT 3 TR ST FeT STTATT (18 (1 375 ) (1+2)
4.) | T ATCROT HT SEQTCA AT =
o7 fer & & fer 6 % wrefier st (Rfdee) & sy Y et Aty wiwferer
ATt T =
i. T FATG ST wEET
ii. ot =
iii. T SoT A =
iv. IS AT T
TR (5) F arefiT Q& =T G & S AT S AT TirafeEt
. YSIr SRq o o S AT T =T
G, I ST AT ATHT HTAFATT
T, AT FTAT I =T
o, U FTIT I T
T. ATAAT R TR AT
4Gy | eTErE A w
A(jify | TETE & ST F
A(iv) | St e
4) | @ (@Al #3)
Ai) | AT ATRR F A e ATl =
i) AT TR T 3T {4(1)+4 i)+ 4 i) +4 (iv)+4 (v)+4(vi)}
Giy | TR stfsERer & sTed ffeedt # et s Fir st e
6. TS TTRIRR0T 3 9T e st srfaere
o TS TTTEReoT & 9o (Rfer =1 ffa srfarere
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Ty st & i & # ffow arfad
. STET/FET A T AqAT

=y
I TS TEATT T5F TTTAHLOT I AT ST SR 677 7137 21
SIRAECH
qEE-A T
T T AR

feoqur- 1: FBEmrd= a & o a5 aqae (@i 1, 2 37 3 ¥ sfeafaa) F waee F o iy aw 9@ av 1 e
F ATATT ITAs AT 2

fooqur-2* wrfie &aT i wraar § ateaferd §- FH=TREt #7 a9 3 ASgil ST ofiT 9o, ATAT A, Afdwrerd
e, Hor gaeft weRre, et s et

feroqur-2# oA s # qenferd €- o7 wfeww F forw swrater s, safF R o e, s e, B, @
AT FT (FOT FT qiga) TSrferad, I 7 =g (Treue) afgd =T F1 hl @ie wred
fooqoft-3* s worrata® s § T grAferd § — ey WfAET F - qEEAt A 9% B ST qTEd o,

EAA, TCST FAATAT AfY 9¢ =797 Fqeqw wrhey, Bame v y=e, o F[uto &, samearfs d6rd, o=
EICEREREC Iy

TEY-7
g% g T i # AR Rewaer
[Far e 37 39
I s AT o1 5 Al afdy qed Wit | afdfem ¥ | adwm | oA | oW ATe aw |t
(FHEHTHE) Fooafir ooy | fiw o | (R | (B | e (R )
AT ¥ 00% | A ¥ 920% | ®)
AT IATY

%, HEH-AR YA T FT Ao Ffadw
(142+3+445+647+8+9)

1. i

it sioraems aamr

TSR TTAeTeHe aEraoT

& AT T

e

HATE &7 ITAR THAR

TS FHXET FISAT TATE

TRET &7 ST THIL

© o N ||k W N

. a=1 (T fafafdee w¥)

. o fAfd g wrea =TS it s afady @ (gt miter @ Ak AR
Fta AT )

T TS WTTRHT EIRT AT AETT, ot Y Y A afddry @

. aftf ¥ arefir Tt gy wu iRy = § e afte ahiy AR F 10 W sia &
AT T, Sy iy FAfey F siafRa =Y i v

. ATE % A T AT ST ST 5 T (F+TH)

¥, Ty fAfer % snfSta saror i @ @R ¥ sefiv oo fBify ssen weik o
AR g siafa aeet st w®)
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Y TR ik aifdfaT ¥ siadfa oo R
T T i

CECRIEETU)
¥ aefie Tw

fAfr % 20%
AqHY

FRfaa®
i T

fAfr ¥ 20%
AqH Y

TTH-ATC A G (14243+4+5+6+7+8+9)

. gfweresE R

AT TR TTAsheTeqs F<or

Tt Tfaerrews T

[F A T

AT & STAT THTT

TR HEA ST T

AT & ST TATT

1
2
3
4.
5. 3T g T99W g7
6
7
8
9

. T (FIAT I A1)

T fAfr gRr W agE e, Fwor saanf i @

arfafRaer & et afiar A i 10% R o< sarar # afr sy afia Ry ar

TeaiaRa o it v

s fAf gRT 3 =T (7 w)

e wridreer AR afa e ¥ aga s Rt
TRIFT =0

e srferor
& ol T
[RIEED)
Rera®
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R ®
i T

fafr % 90% #
&

aft TSl F TR IEET @,
(1+2+3+4+5+6+7)

1. TR T

o o
2. ATATERT TTARIHSD AL

3, FTvE Tiawarad= aare=

4. 95 IO A

5, 3T & ITATX TATT

6. TS TTE JISTAT TATT

7. S (FIAT IS A7)

el wri AR A § afi safa e fd v AR g = ==

i. o A g = f € e (ST =T FT60%)

i. T~ Py g S o (EnfSia s FT40%)

Tediy Ay Fraew

i. AftfE & i A R % 10% R Ew §d

i. T A f RO F Resd P RFa = §# &

Ty Yy T 3 T AW (FrE+THE)

. gt T FAfer i wera i aw afr

et wfdrepor
T

afafia %

TET T
R s

T YA TR (142+3+445+6+7+8+9)

1, g aer

2. srfafara widqwe asiweo

3. arfies wfagwe e

4, F{Ee aque 1o

5, gt fAae e o

6. ST & ITATX TATX

7. IS FLEOT FISTHET TATR

8. TEf&r & SU=TE TR

9. 3= (FIAT I X))
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T T AR ey wr g sarer it #7 @Ay (aet it qar e Faga
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. T TTTRHOT SIRT WIS ST, Fe0r TR it o Qo <y

w. afafAgw ¥ afir Taedir AA F 10% wmr it siw v o sk fir AR A R ¥
A FA T U gRT ST s aur T R # siala =5 A

VI.

T & affRaer ¥ arefter s ft #r @l siwer (R & afiv 10% o F
IR e ¥ 1w TeEt gy S s R s afaRam ¥ sefie siafa = e =)

T
TR e A s R & 9 agt A w21 fdrd B s wfdm g sfiwa B T f)

g

T&9-8

TeeT i, T I

YT FIRT ATEq T T e Suetieerat |aefy T STiereor T #Tfeeh fEewor

[Fraw 37 =&

.

e e FomT af F e

T & 34T ELSEE]
Fgafed Sywfew @.
Irfaw #E)

AT (3.

m)

et it
e
GLd
gy
et
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)

LR L
T oY
af¥r (5. )

et wriReor Rfa & & 0 =1
[¥er 8T & FoT HehaT F]
(1+243+4+5+6+7+8+9)

1, aforqzs aehe

2. arfafe wtigees atiswr

3. Trfies wfaqes aeimen

4, ffaet adue 1o

5, arfies faae adm™ ger

6. SITATE &3 ITATE THATL

7. TAST T FISTAT THTT

8. T & ST TAR

9. =T (FIAT Ieor FY)

T AR ¥F90% RATH T A =7 ik
afdr

[¥er e & FoT Feha F]
(14243+4+5+647+8+9)

F FEHATL AL TR H1d

1, afarqz= aeher

2. arfafe wtiqzes atiswr

3. Trfies wfaqes aeimem

4, f{aet adue 1o

5, arfies faae aom™ ger

6. SITATE &3 ITATE THATL

7 AT HEEAT AT THTL

8. FRET ST ITATT THATT

9.3 (FuaT fafafdee #3)

e wifaer @ saRa saw & @ TSy Ry
BT R s =

ot Ay g = B af ofr (o
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TS FT (60%)[1+2+3+4+5+6]

1. sis FdEw s Tiftw wfes
FAER fit FET g weE T W AN I
#ir eafag et weer

2. FATE & ITA ATSAT T TET g8 T@er
T MR AT g i et F

3. TS TEHT TST AT TET g AR Z
I AR Fag il I HEAT

4. wfafaw % qga wfa o7 wfger &
Pt =ir @faer g w, S F e
3T FH=TRETR &1 99 o et 1 dfeaer

5. sfafaaw % qea T T Wit &
i geet A e B e a=t #w;v
RIEEE

6. =W 5 % 37 3w (2) 3i% (3) # st
IERIEIEI

ve.

Tsa ffey g = i aftr (SmiSia s #T40%)

T T S (iHi+ii+vEv)

i T ST S SR

ii. TerTrfa =

iii. st eTT A s

iv. Tl 3T geaiwa =17

v, ST STTRaat 3 g S AT’ yaed =1

vi. e 6 % 3 e (@) # Sfeaferd s =0

uedir At = sufRa s siafRa = 8em)

iR ¥ sfivr iy A i e 6 s arelt swrr aftr (10 sfewr sem § 88

ST

I R Fr o W Pmrmrdraf i wEf) o R v o witeor g sifiga e T R
fafx:

9&9-9

TEATET

geeg g, TST I

TS @R THafaF 3R R svaferat & d@9g & o vtewer &1 aiffs Rawor
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(Forest Conservation Division)
NOTIFICATION
New Delhi, the 10th August, 2018

G.S.R. 766(E).—Whereas, the Central Government in exercise of the powers conferred by
sub-section (i) of section 30 of the Compensatory Afforestation Fund Act, 2016 (38 of 2016), published the
draft Compensatory Afforestation Fund Rules, 2018 vide the Government of India in the Ministry of
Environment and Climate Change notification number G.S.R. 172(E), dated the 16" February, 2018, in the
Gazette of India, Extraordinary, Part-II, Section 3, sub-section (i), dated the 17" February, 2018 for inviting
objections and suggestions from persons likely to be affected thereby, before the expiry of thirty days from the
date on which copies of the Gazette containing the said notification were made available to the general public;

And whereas, copies of the Gazette in which the said notification was published, were made available
to the general public on the 17" February, 2018;

And whereas, the objections and suggestions received in respect of the said draft rules within the
specified period have been considered by the Central Government;

Now, therefore, in exercise of the power conferred by sub-section (1) and (2) of section 30 of the
Compensatory Afforestation Fund Act, 2016 (38 of 2016), read with section22 of the General Clauses
Act,1897, the Central Government in consultation with the State Government hereby makes the following
rules, namely:-

1. Short title and commencement.—These rules may be called the Compensatory Afforestation Fund
Rules, 2018.

2. Definitions.—(1) In these rules, unless the context otherwise requires,-
(a) ““Act” means the Compensatory Afforestation Fund Act, 2016 (38 of 2016);

(b) “annual plan of operation” means the annual plan for physical activities and financial
provisions approved by the National Authority or State Authority as the case may be, which
describes milestones, conditions for success and explains how, a strategic annual plan will be put
into operation during the financial year in given budgetary term, and containing inter alia, brief
description, estimated cost, basis for cost estimation, agency identified for execution and time
schedule of each activity to be executed from State Fund during a year;

(c) “Form” means a form appended to these rules;
(d) “section” means a section of the Act;

(e) “third party monitoring” means monitoring and evaluation of works executed from National
Fund and State Fund by the parties which are external to a project’s direct beneficiary chain and
management structure having no conflict of interest on parameters of evaluation as determined by
the National Authority over and above the baseline to assess whether desired social,
environmental or other impacts are being achieved and undesirable impacts avoided;

(f) “Village Forest Management Committee” means a committee constituted for joint forest
management by the competent authority in the State;

(g) “working plan” means the management plan of forest land prepared and approved by the
competent authority under the National Working Plan Code published by the Ministry of
Environment, Forests and Climate Change for sustainable management of forests and biodiversity
in India;

(2) The words and expressions used and not defined in these rules but defined in the Act, the Indian
Forest Act 1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), the Forest
(Conservation) Act 1980 (69 of 1980), the Biological Diversity Act, 2002 (18 of 2003) and the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006
(2 of 2007) and the rules made under these Acts, shall have the meanings respectively assigned to
them in those Acts and rules.
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3.

2)

3)

Management of National Fund.—The National fund shall be managed according to the provisions
of the Government Accounting Rule 1990 and the General Financial Rules, 2017 as applicable from
time to time.

Management of State Fund.—The State Fund shall be managed according to the provisions of the
State Financial Rules or any such rules applicable from time to time in a State.

Manner of utilisation of net present value.—(1) The monies received towards net present value
deposited in the State Fund shall be used in the manner provided in sub-rule (2) and sub-rule (3).

Not less than eighty per cent. of the monies referred to in sub-rule (1) shall be used for following
activities for the forest and wildlife management in a State, namely:—

(a) assisted natural regeneration;

(b) artificial regeneration ;

(c) silvicultural operations in forests;

(d) protection of plantations and forests;

(e) pest and disease control in forest;

(f) forest fire prevention and control operations;

(g) soil and moisture conservation works in the forest;
(h) voluntary relocation of villages from protected areas;

(i) improvement of wildlife habitat as provided in the approved wildlife management plan or
working plan;

(j) planting and rejuvenation of forest cover on non-forest land falling in wildlife corridors;

(k) establishment, operation and maintenance of animal rescue centre and veterinary treatment
facilities for wild animals;

(1) supply of wood-saving cooking appliances and other forest produce saving devices in forest
fringe villages as specified by the National Authority from time to time;

(m) management of biological diversity and biological resource.

Explanation.—In cases where funds towards wildlife management and conservation plans are
specifically collected and deposited in State Fund, then the same shall be spent for wildlife
management in specified wildlife area and not from the net present value.

Not more than twenty per cent. of the monies referred to in sub-rule (1) shall be utilised for
strengthening of the forest and wildlife related infrastructure, capacity building of the personnel
involved in utilisation of State Fund namely: -

(a) establishment, up-gradation and maintenance of modern nurseries and other planting stock
production facilities for production of quality planting materials;

(b) promoting conservation, sustainable use and documentation of biological diversity including
preservation of habitats, conservation of land and folk varieties and cultivars, domesticated stocks
and breeds of animals and microorganisms and chronicling of knowledge relating to biological
diversity.

(c) purchase and maintenance of equipment or devices used for communication and information
technology for the purpose of protection of forest and wildlife;

(d) construction, up-gradation and maintenance of inspection paths, forest roads in forest area, fire
lines, watch towers, check posts and timber depots;

(e) construction of residential and official buildings in forests for front line staffs deployed for
protection of forest and wildlife;

(f) casual engagement of local people or labours to assist regular staff of State Forest Department for
works for protection of forest and wildlife undertaken from State Fund;
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(@

(h)

V)

k)

survey and mapping of forest areas for forest fire control, compensatory afforestation works, soil
and moisture conservation, catchment area treatment and wildlife management for preparing
annual plans to be executed from the State Fund;

independent concurrent monitoring and evaluation and third party monitoring of various works
undertaken from State Fund;

publicity-cum-awareness programme and exhibition on the various schemes being implemented
by the State Authority from State Fund;

production and distribution of quality planting material through certified nurseries at subsidised
price for promotion of trees outside forests on Government lands promoted by State Government;

forest certification and development of certification standards:

Provided that in case the activities referred to in sub rules (2) and (3) are to be undertaken in
the forest land under the administrative control of the Forest Department of State Government,
then the said activities shall be carried out as per the working plan:

Provided further that the said activities over forest land under the control of State Forest
Department of State Government and being managed as per the working plan shall be taken up in
consultation with the Gram Sabha or Village Forest Management Committee, as the case may be,
and shall be inconsonance with the provisions of the Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007) and the guidelines issued
thereunder, wherever applicable:

Provided also that in case the said activities are to be undertaken in areas not covered by the
approved working plan then activities referred to in sub rules (2) and (3)shall be taken up in
consultation with concerned Gram Sabha or Village Forest Management Committee or any
authority having jurisdiction over that area, as the case may be, and shall be in consonance with
the provisions of the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of
Forest Rights) Act, 2006 (2 of 2007) and guidelines issued thereunder, wherever applicable.

(4) The monies referred to in sub-rule (1) shall not be used for following activities, namely:-

(a)

(b)
(c)

(d)

(e)

()
€9)

(h)

@

payment of salary, travelling allowances, medical expenses, etc. to regular, contractual and casual
employees of the State Forest Department for implementing programmes in various forest
divisions undertaken from the State Fund;

undertaking foreign visits;

payment for legal services for defending cases filed in Tribunals or Courts not related to the
management of State Authority;

purchase of vehicles or staff cars for officers and heavy vehicles and machines for the State Forest
Department for implementing programmes in various forest divisions undertaken from the State
Fund;

construction of residential and official buildings for officers above the Forest Range Officer of the
State Forest Department for implementing programmes in various forest divisions undertaken
from the State Fund;

leasing, hiring and purchase of land for afforestation purposes;

purchase of furniture, office equipment, fixtures including air conditioners, and generator sets for
residences and offices of the State Forest Department for implementing programmes in various
forest divisions undertaken from the State Fund;

mandatory afforestation as per the working plan in the forest in blanks created by commercial
felling of trees for revenue generation undertaken under working plan prescription;

undertaking forest and wildlife conservation and other activities undertaken under other schemes
of the Government for the purpose of part financing the scheme for completing left over works or
complementary works of such schemes;
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(j) establishment, expansion and up-gradation of zoo and wildlife safari;

(k) providing financial support, either by way of grant or equity to existing or for setting up new
forest corporations, boards, etc.

Explanation 1.-While preparing the annual plan of operation for activities referred to in this rule,-

(a) priority shall be given to undertake identified activities in those villages which have been affected
due to diversion of forest land;

(b) priority shall be given to undertake those identified activities which has employment potential for
local communities and creates community assets for the benefit of local community;

(c) afforestation and plantation of indigenous plant species shall be undertaken in consultation with
the local community dependent on forest.

Explanation 2.—The mixing of the monies received towards net present value shall not be allowed
with any other state schemes under implementation from any other budget either for capital or spill
over works and the works undertaken under sub-rule (2) and sub-rule (3) shall be on standalone basis
and there shall not be any duplication of permitted works under different components.

Utilisation of interest accrued on deposits in State Fund.—The interest accrued on monies in the
State Fund shall be used in the following manner:—

(a) not less than sixty per cent. of the interest transferred to the State Fund and further accrued on the
amount available in the State Fund referred to in sub-rule (1) shall be spent on activities for the
purpose of conservation and development of forest and wildlife namely:-

(i) to offset the incremental cost of compensatory afforestation and penal compensatory
afforestation at the increased wage rates;

(ii) to offset the incremental cost of catchment area treatment plan at the increased wage rates;
(iii) to offset the incremental cost of wildlife management plan at the increased wage rates;

(iv) for disbursement of salary and allowances of members and staffs, both regular and
contractual, of the State Authority;

(v) for disbursement of sitting fees and allowances to nominated members of the State Authority;
(vi) activities referred to in sub-rules (2) and (3) of rule 5;

(b) not more than forty per cent. of the interest transferred to the State Fund and further accrued on
the amount available in the State Fund shall be spent for the non-recurring and recurring
expenditure of the State Authority, namely:—

(i) management of office establishment;

(i) office equipment including computers and peripherals and its maintenance for the State
Authority;

(iii) hiring of staff cars for the use of the officers and officials of the State Authority;

(iv) hiring of buildings on lease for the office establishment and residences of the officers of State
Authority;

(v) other contingencies for management of the State Authority, with the approval of the steering
committee of the State Authority;

(vi) any other activity for management of the forests and wildlife not referred to in sub-rules (2)
and (3) with the prior approval of the steering committee of the State Authority and included
in the annual plan of operation.

Explanation.—Under no circumstances mixing of the interest accrued on the monies in the State
Fund shall be allowed with any other State budget either for capital or spill over works and the works
undertaken under this rule shall be on standalone basis and there shall not be any duplication of
permitted works under different components.
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7.

10.

11.

12.

13.

14.

15.

16.

Appointment of Chief Executive Officer of National Authority.—The Chief Executive Officer of
the National Authority referred to in sub-section (5) of section 8 shall be appointed on deputation
basis for a period not exceeding five years under Central Staffing Scheme of the Ministry of
Environment, Forest and Climate Change.

Appointment of Officers of National Authority.—The officers referred to in sub-section (4) and
sub-section (5) of section 9 shall be appointed on deputation basis from the Central Government, State
Government or Union territory under Non-Central Staffing Scheme of the Ministry of Environment,
Forest and Climate Change.

Appointment of Chief Executive Officer of State Authority.—The Chief Executive Officer of the
State Authority referred to in sub-section (7) of section 10 shall be appointed on deputation basis for a
period not exceeding five years by the State Government.

Appointment of Officers of State Authority.—The officers referred to in sub-section (4) and sub-
section (5) of section 11 shall be appointed on deputation basis by the State Government.

Pay and allowances of officers.—The officers referred to in rules 7,8,9 and 10 shall be entitled to

such pay and allowances as are admissible to the equivalent officers of the Central Government of
Group ‘A’.

Pay and Allowances of Officials.—The officials referred to in sub-section (5) of section 9 and sub-
section (5) of section 11 and appointed on deputation basis shall be entitled to such pay and
allowances as are admissible to the equivalent officials of the Central Government of Group “B” or
Group ‘C’, as the case may be.

Pay and Allowances of Officials appointed on Contract Basis.—The officials referred to in sub
section (5) of section 9 and sub-section (5) of section 11 and appointed on contract basis shall be
entitled to such pay and allowances as are specified in their contract.

Sitting Fees and Allowances of non-official Members.- (1) The non-official members of the
National Authority and State Authority shall be paid such sitting fees and allowances, for attending
the meetings and for any other work assigned to them, as may be specified in the order of their
appointment.

(2) The sitting fee and allowances to be paid to the non-officials member of the National Authority
referred to in the sub-rule (1) shall be paid from the National Fund as provided in sub-clause (i) of
clause (b) of section 5.

(3) The sitting fee and allowances to be paid to the non-officials member of the State Authority
referred in the sub rule (1) shall be paid from the interest referred to in clause (a) of rule 6.

Selection of non-official Members of National Authority.—(1) The Central Government shall seek
nomination from various Ministries or Departments of the Central Government, State Government
and Union territory Administration for non-official members of National Authority.

(2) The Ministry or Department referred to in sub-rule (1) shall forward the names of the non-official
members with full credentials for consideration to the Central Government.

(3) The non-official members referred to in sub-rule (1) shall be resident of India holding a Bachelor's
Degree from a recognised University or equivalent in related field having work experience of ten
years in the related field in the Central Government, State Government, Non-Government
Organisation, Recognised Research Institute or University.

(4) The non-official members referred to in sub-rule (1) shall not be employees of the Government:

Provided that educational qualification and experience for the Scheduled Caste and the
Schedule Tribe nominee may be relaxed by the Central Government on recommendation of the
National Authority.

Selection of non-official Members of State Authority.—(1) The Department of the State
Government dealing with forests shall seek nomination from various Departments of the State
Government, or Union territory Administration for non-official members of State Authority.
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17.

(i)

(iv)

(v)

(vi)

(Vi)

(2) Departments of the State Government, District Administration of the State or Union territory shall
forward the names for the non-official members of the State Authority with full credentials to the
Department of the State Government dealing with forests for consideration.

(3) The non-official members referred to in sub-rule (1) shall be resident of India holding a Bachelor's
Degree from a recognised University or equivalent in related field having work experience of ten
years in the related field in the Central Government, State Government, Non-Government
Organisation, Recognised Research Institute or University.

(4) The non-official members referred to in sub-rule (1) should not be employees of the Government:

Provided that educational qualification and experience for the Scheduled Caste and the Schedule
Tribe nominee may be relaxed by the State Government on recommendation of the State Authority.

Selection Committee.—(1) The Selection Committee to prepare the panel of eligible candidates for
appointment of non-official members of the National Authority shall comprise of the following,
namely:-

Secretary, Ministry of Environment, Forest and Climate Change, Government -Chairman;
of India

One Secretary from any other Ministry of the Central Government to be - Member;
nominated by the Ministry of Environment, Forest and Climate Change,
Government of India

One Chief Secretary from the State Government to be nominated by the -Member;
Ministry of Environment, Forest and Climate Change, Government of India

Director General of Forests and Special Secretary, Ministry of Environment, -Member;
Forest and Climate Change, Government of India

Additional Director General of Forests (Forest Conservation), Ministry of -Member;
Environment, Forest and Climate Change, Government of India

Additional Director General of Forests (Wildlife), Ministry of Environment, -Member;
Forest and Climate Change, Government of India

Chief Executive Officer of the National Authority -Member- Secretary.

(2) The Selection Committee to prepare the panel of eligible candidates for appointment of non-official
members of the State Authority shall comprise of the following, namely:-

Chief Secretary of the State -Chairman;

Additional Chief Secretary or Principal Secretary in-charge of the Forest -Member;
Department in the State

One Additional Chief Secretary or Principal Secretary or Secretary in the State -Member;
Government nominated by the State Government.

Principal Chief Conservator of Forests (Head of Forest Force) -Member;
Chief Wildlife Warden of the State -Member;

Head of the concerned Regional Office of the Ministry of Environment, Forest -Member;
and Climate Change

Chief Executive Officer of the State Authority -Member-
Secretary.
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18.

19.

20.

21.

22.

23.

24.

Disqualifications of non-official members of National Authority and State Authority

(1) A person shall be disqualified for being appointed as a non-official member of the National
Authority and State Authority, if he -

(i) has been convicted and sentenced to imprisonment for an offence which, in the opinion of
the Central Government or the State Government, as the case may be, involves moral
turpitude; or

(i) is an un-discharged insolvent; or
(iii) is of unsound mind and stands so declared by the competent court; or

(iv) has been removed or dismissed from the service of the Government or other organisation
or undertaking owned by the Government; or

(v) has, in the opinion of the Central Government or the State Government, as the case may
be, such financial or other interest in the National Authority and State Authority, as the
case may be, as is likely to affect the duties discharged by him as a member.

(2) No order of removal shall be made by the Central Government or the State Government under
this section unless the member concerned has been given a reasonable opportunity of showing
cause against the same.

(3) Notwithstanding anything contained in this rule, a member who has been removed under this
section shall not be eligible for re-nomination as a member.

(4) If a non-official member of the National Authority or State Authority becomes subject to any
of the disqualifications referred to in sub-rule (1), his seat shall become vacant.

Meeting of the Governing Body, Executive Committee and monitoring group of the National
Authority.—(1) The governing body of the National Authority shall meet on such date and place as
may be decided by its Chairperson in consultation with the Member-Secretary of the governing body
to consider the issues listed in the agenda prepared by the Member-Secretary.

(2) The executive committee of the National Authority shall meet on such date and place as may be
decided by its Chairperson in consultation with the Member-Secretary of the executive committee to
consider the issues listed in the agenda prepared by the Member-Secretary.

(3) The monitoring group of the National Authority shall meet at on such date and place and agenda
as may be decided by the Director General, Forest survey of India, Ministry of Environment, Forests
and Climate Change, Government of India.

Notice of Meeting.—For any meeting of the governing body, executive committee or monitoring
group five days clear notice shall be given to the members, excluding the day of the posting of notice
and day of the meeting:

Provided that in case of urgency, the Member-Secretary of the governing body, executive
committee and monitoring group of the National Authority, as the case may be, shall be competent to
convene the meeting at a short notice with the approval of the Chairperson of the respective body.

Quorum of Meeting.—One half of the members including the Chairperson shall constitute the
quorum at any meeting of the governing body, executive committee or monitoring group, as the case
may be, and any fraction shall be rounded off to the next higher number.

Adjournment of Meeting.—Where a quorum is not present within thirty minutes of the time notified
for the commencement of the meeting, the same shall stand adjourned to the same day, time and place
the following week, and the members present at the adjourned meeting shall form the quorum.

Decision in Meeting.-The decisions in the meeting shall be by a simple majority of the members
present and voting.

Meeting to be Chaired by Chairpersons, etc.—FEvery meeting of the National Authority shall be
chaired by the Chairperson and in his absence, by any member of the concerned body as decided by
the said body.
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25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

Meetings of Governing Body, Steering Committee and Executive Committee of State
Authority.—(1) The governing body of the State Authority shall meet on such date and place as may
be decided by its Chairperson in consultation with the Member-Secretary of the governing body to
consider the issues listed in the agenda prepared by the Member-Secretary.

(2) The steering committee of the State Authority shall meet on such date and place as may be
decided by its Chairperson in consultation with the Member-Secretary of the steering committee to
consider the issues listed in the agenda prepared by the Member-Secretary.

(3) The executive committee of the State Authority shall meet on such date and place as may be
decided by its Chairperson in consultation with the Member-Secretary of the executive committee to
consider the issues listed in the agenda prepared by the Member-Secretary.

Notice of Meeting.—For any meeting of the governing body, steering committee or executive
committee five days clear notice shall be given to the members, excluding the day of the posting of
notice and the and day of the meeting:

Provided that in case of urgency, the Member-Secretary of the governing body, steering
committee or executive committee as the case may be shall be competent to convene the meeting at a
short notice with the approval of the chairperson of the respective body.

Quorum of Meeting.—One half of the members including the Chairperson shall constitute the
quorum at any meeting of the governing body, steering committee or executive committee, as the case
may be, and any fraction shall be rounded off to the next higher number.

Adjournment of Meeting.—Where a quorum is not present within thirty minutes of the time notified
for the commencement of the meeting, the same shall stand adjourned to the same day, time and place
the following week, and the members present at the adjourned meeting shall form the quorum.

Decision in Meeting.—The decisions in the meeting shall be by a simple majority of the members
present and voting.

Meeting to be Chaired by Chairpersons, etc.—Every meeting of the State Authority shall be
chaired by the Chairperson and in his absence, any member of the concerned body as decided by the
said body.

Financial regulation and procedures of National Authority.—The financial regulation and
procedures, in particular the procedure for drawing up and implementing the budget of the National
Authority shall be in accordance with the General Financial Rules 2017 and the orders issued by the
Central Government from time to time in this regards.

Preparation of Budget of National Authority.—The National Authority shall prepare its budget for
the next financial year showing the estimated receipts and expenditure of National authority in Form-
I based on the annual plan of operation including various schemes of the National Authority prepared
and approved by the governing body for the next financial year, showing the estimated receipts and
expenditure of the National Authority and forward the same to the Central Government in each
financial year by the 31* December.

Maintenance of accounts and preparation of annual statement of accounts by National
Authority.—The monthly statement of accounts for the receipt and payment and expenditure shall be
prepared in Form-II and annual statement of accounts of the National Authority shall be prepared in
Form-III, and the National authority shall maintain the records and accounts in Form-IV.

Annual Reports.—The annual report shall be prepared by the National Authority giving brief
description of all activities undertaken from National Fund with separate headings and compiled in
separate chapters and the reports shall include summary of works undertaken and schemes prepared
and approved in annual plan of operation, and the annual report shall be in Form-V.

Financial regulation and procedures of State Authority.—The financial regulation and procedures,
in particular the procedure for drawing up and implementing the budget of the State Authority shall be
in accordance with the General Financial Rules 2017 and the orders issued by the Central Government
and State Government from time to time in this regards.
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36.

37

.

38.

Preparation of budget of State Authority.—The State Authority shall prepare its budget for the next
financial year showing the estimated receipts and expenditure of State Authority in Form-VI based
on the annual plan of operation prepared and approved by the governing body for the next financial
year, showing the estimated receipts and expenditure of the State Authority and forward the same to
the State Government and Central Government in each financial year by the 31* December.

Maintenance of accounts and preparation of annual statement of accounts by State Authority.—
The monthly statement of accounts shall be prepared in Form-VII; the monthly statement of the State
Authority on physical and financial achievements shall be prepared in Form-VIII and annual
statement of accounts of the State Authority shall be prepared in Form-IX, and the State Authority
shall maintain its records and accounts in Form-X.

Annual reports.—The annual report shall be prepared by the State Authority giving brief description
of all activities undertaken from State Fund with separate headings and compiled in separate chapters
and the reports shall include summary of works undertaken and schemes prepared and approved in
annual plan of operation, and the annual report shall include the statement in Form-XI.

The annual plan of operation of State Authority.—The annual plan of operation of the State Authority
shall be prepared in Form-XII and shall be submitted by the State Authority before the 31* December of
every year to the National Authority for the next financial year.

Form-I
Annual Budget proposal of National Authority for financial year
[see rule 32]

2 3 4

Description Current Last

Financial | Financial

Year (in Year (in
Rs) Rs)

a. Opening Balance of funds received from adhoc Authority as on 1st April

b. Opening Balance of amount received from State Authority as on 1* April

c. Opening Balance of loans/grants etc. received as on 1% April

Total funds available with National Authority (as on 1** April)(1+2)

Annual Expenditure of National Authority out of National Fund

a. Recurring Management Expenditure

i.  Personnel services and benefits

ii. Administrative Expenses

iii. Other Administrative Expenses

iv. Any other expenditure

b. Non recurring Management Expenditure like
Creation of Capital Asset

c. Expenditure on Ongoing Schemes

d. Expenditure on New Schemes

e. Monitoring and Evaluation Expenditure

3. (ii)

Total estimated expenditure out of grants/loans etc.

4.(i)

Estimated Gross Total Expenditure {3(i)+3(ii)}

(i)

Estimated payments to State Authorities out of funds received from ad hoc
Authority.

Total closing balance with National Authority

a. Closing balance of funds received from ad hoc Authority

b. Closing balance out of receipt from State Authority

c. Closing balance of grants/loans etc.
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Declaration
The budget proposal as mentioned above has been approved and adopted by the National Authority.
Date:
Member-Secretary

National Authority
Form-II
Monthly Statement of Accounts of National Authority for the Receipt and Payment/Expenditure Month Financial
year.
[see rule 33]
1 2 3 4 5
S.No. | Head Current Last Cumulative
month month amount till
(in (in rupees) this month(in
rupees) rupees)

Total Opening balance of National Fund (a+b+c+d)

a. Opening Balance of Principal Amount of National Fund out of
10% share of ad hoc Authority
b. Opening balance amount of 10% share received by National Fund

from State Fund

c. Opening balance amount of interest accrued to National Fund

Opening balance amount of grants, loans, etc. unspent by
National Authority

II. Opening balance amount of share of State Fund, under ad hoc
Authority still lying with National Fund (a+b)

a. Opening balance amount of 90% share of ad hoc Authority due to
State Fund, still lying with National Fund (Mention names of
states)

b. Opening balance amount of Interest on 90% share of ad hoc

Authority due to State Funds, still lying with National Fund
(mention names of states)

III. | Total Amount received by National Fund during the year (a+b)

a. Amount of interest accrued to National Fund

i.  Amount of interest accrued to National Fund out of 10%
share of ad hoc Authority and under Act

ii. Amount of interest accrued to National Fund out of 90%
share of ad hoc Authority still not transferred from
National fund to State Fund

b. Amount of receipt by National Fund (other than ad hoc
Authority) (i + ii)

i. Receipt of funds from State Funds (10% as share of National
Fund)

ii. Amount of grants, loans etc. received

Iv. Amount of 10% share of National Fund collected by States
under the Act with interest thereon and not transferred to
National Fund (mention names of states)

V. Total payment by National Fund to State Fund out of ad hoc
Authority (a+b)

a Payments by National Fund to State Fund (Out of 90% of ad hoc
Authority) (1+2+43+4+5+6+7+8+9)

1.Compensatory Afforestation

2. Additional Compensatory Afforestation

3. Penal Compensatory Afforestation
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4.Net Present Value

5. Penal Net Present Value

6. Catchment Area Treatment Charges

7. Wildlife Conservation Plan Charges

8. Safety Zone Treatment Charges

9. Others (please specify)

Payment from National Fund to State Fund out of interest
accrued on ad hoc Authority

VL.

Total Expenditure by National Authority during the year out of
Principal and Interest amount (a+b)

(a)

Administrative Expenditure (i+ii+iii+iv+v+vi)

i. Personnel services and benefits

ii. Administrative Expenses

iii. Other administrative expenses

iv. Monitoring and Evaluation Expenditure

v. Other administrative expenses

vi. Non recurring Management Expenditure like Creation of
Capital Asset

(b)

Expenditure on Schemes (i+ii-+iii)

i. Expenditure on ongoing schemes

ii. Expenditure on New Schemes

iii. Others

VII

Total closing balance of National Fund (a+b+c+d)

a. Closing Balance of Principal Amount of National Fund (10%
share of ad hoc Authority)

b. Closing balance amount of 10% share received by National
Fund from State Funds under the Act.

c. Closing balance amount of interest accrued to National Fund

d. Closing balance amount of grants, loans, etc. received by
National Authority

VIII

a. Closing balance amount of 90% share of ad hoc Authority due
to State Funds, still lying with National Fund (mention names of
States)

b. Closing balance amount of Interest on 90% share of ad hoc
Authority due to State Funds, still lying with National Fund
(mention names of States)

The above Report has been verified and found correct. The report has been adopted by National Authority

Date:

Declaration

Signature

Member-Secretary, National Authority.
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Form -II1
Annual statement of Accounts of National Authority for Financial Year:
[see rule 33]

As on 31° March

2

3

4

SL.No

Description

Current
Financial
Year (in Rs.)

Last
Financial
Year (in Rs.)

Total Opening balance of National Fund (a+b+c+d+e+f)

Opening Balance of Principal Amount of National Fund (10% share of ad
hoc Authority)

Opening balance amount of 10% share received by National Fund from
State Fund under the Act

Opening balance amount of interest received by National Fund (Both ad
hoc Authority and under the Act)

Opening balance amount of grants, loans etc. received by National
Authority

Opening balance amount of 90% share of ad hoc Authority due to State
Funds, still lying with National Fund (mention names of States)

Opening balance amount of Interest on 90% share of ad hoc Authority
due to State Funds, still lying with National Fund (Mention names of
States)

1L

Total Opening balance of State Funds (a+b+c+d)

Opening balance of principal amount component wise of all states after
expenditure (90% share of ad hoc Authority) (1+2+3+4+5+6+7+8+9)

1.Compensatory Afforestation

2. Additional Compensatory Afforestation

. Penal Compensatory Afforestation

. Net Present Value

. Penal Net Present Value

. Catchment Area Treatment Charges

. Wildlife Conservation Plan Charges

X[ | N |~ W

. Safety Zone Treatment Charges

9. Others (please specify)

Opening balance amount of interest received by State Funds (both on ad
hoc Authority and deposit under the Act)

Opening balance amount of grants, loans, etc. received by State Authority

Opening balance amount of 10% share of National Fund collected under
the Act by States and not transferred to National Fund

I1I1.

Total amount received by National Fund during the year (a+b)

Amount of interest accrued to National Fund

i. Amount of interest accrued to National Fund out of 10% share of
ad hoc Authority

ii.  Amount of interest accrued to National Fund out of 90% share of ad
hoc Authority still not transferred by National Fund to State Fund

Amount of receipt by National Fund (Other than ad hoc Authority)
(i+ii)

i. Receipt of funds from State Funds (10% as share of National Fund)
under the Act

ii. Amount of grants, loans etc. received
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Iv.

Outstanding dues of National Fund, received by State Fund under the Act

i Amount of 10% share of National Fund under the Act collected by
States and not transferred to National Fund (Mention names of
states)

ii.  Amount of interest accrued to State Fund (on outstanding National
Fund’s 10% share not transferred to National Fund)

Total Amount received by State Fund during the year (a+b)

Amount of interest accrued to State Fund (on State Fund deposits)

Amount of received by State Fund (Other than ad hoc Authority) (i + ii)

i. Receipt of funds by State Fund (90% as share of State Fund under the
Act)

ii. Amount of grants, loans etc. received by State Fund

VL

Total payment by National Fund to State Fund out of ad hoc Authority
(a+b)

Payments by National Fund to State Fund (Out of 90% of ad hoc
Authority) (1+2+3+4+5+6+7+8+9)

1.Compensatory Afforestation

2. Additional Compensatory Afforestation

. Penal Compensatory Afforestation

. Net Present Value

. Penal Net Present Value

. Catchment Area Treatment Charges

. Wildlife Conservation Plan Charges

0| || N || W

. Safety Zone Treatment Charges

9. Others (please specify)

Payment by National Fund to State Fund out of interest accrued of ad hoc
Authority

VIL

Total expenditure by National Authority during the year out of principal
and interest amount (a+b)

(a)

Administrative Expenditure (i+ii+iii+iv+v+vi)

i.  Personnel services and benefits

ii. Administrative Expenses

iii. Other administrative expenses

iv. Monitoring and Evaluation Expenditure

v. Other administrative expenses

vi. Non recurring Management Expenditure like Creation of Capital
Asset

(b)

Expenditure on Schemes (i+ii+iii)

i. Expenditure on Ongoing Schemes

ii. Expenditure on New Schemes

iii. Others

VIIL.

Total Expenditure from State Fund (i+ii)

i. Total expenditure from State Fund out of ad hoc Authority

ii. Total expenditure from State Fund under the Act

IX.

Total Closing balance of National Fund (a+b+c+d+d+e+f)

a. Closing Balance of principal amount of National Fund (10% share of
ad hoc Authority)
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b. Closing balance amount of 10% share received by National Fund from
State Fund under the Act

c. Closing balance amount of interest received by National Fund

d. Closing balance amount of grants, loans, etc. received by National
Authority

e. Closing balance amount of 90% share of ad hoc Authority due to State
Fund, still lying with National Fund (Mention names of states)
(14243+4+5+6+74849)

1.Compensatory Afforestation

. Additional Compensatory Afforestation

. Penal Compensatory Afforestation

. Net Present Value

. Catchment Area Treatment Charges

. Wildlife Conservation Plan Charges

2
3
4
5. Penal Net Present Value
6
7
8

. Safety Zone Treatment Charges

9. Others (please specify)

f. Closing balance amount of Interest on 90% share of ad hoc Authority
due to State Fund, still lying with National Fund (Mention names of
states)

Total Closing balance of State Fund (a+b+c+d)

a. Closing balance of principal amount component wise of all states after
expenditure (90% share of ad hoc Authority) (1+2+3+4+5+6+7+8+9)

b. Closing balance amount of interest received by State Fund (both on ad
hoc Authority and under the Act)

c. Closing balance of grants, loans, etc. received by State Authority

d. Closing balance amount of 10% share of National Fund collected by
States under the Act and not transferred to National Fund along with
interest

XL

Cumulative figure of National Fund outstanding dues from states (Out of
10% share of National Fund collected by States under the Act and not
transferred to National Fund along with interest)

Declaration

The above report has been verified and found correct. The report has been adopted by National Authority.

Date

Form-1V

Records and Accounts to be maintained by the National Authority

[see rule 33]

The following accounts/records will be maintained:

Cash Book, Ledger, Journal, Public Fund Accounts Register
Stock Register, Fixed Asset Register.

Registers showing expenditure by Heads of Accounts.

Signature
Member-Secretary,
National Authority.
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4. Monthly financial statement of Accounts and physical output
5. Quarterly Monitoring Register
6. Register for Annual Share of National Fund from the State Fund (State wise)
7. Register of Grants/Loans etc.
8. Records of schemes approved and executed by the National Authority including statement of funds released to
beneficiaries of the scheme.
Form-V
Statement of Accounts of National Authority for the financial year ending on 31* March, 20---
[see rule 34]
(Separate Forms for other Grants/Loans etc. are to be submitted)
As on 31* March ---
1 2 3 4 5 6 7 8
S. Head Physical Actual Cumulative Budget Actual Cumulative
No. output as physical physical allocation amount amount till
approved in | achievement achievement | during the spent date
annual plan during the till date. year (in Rs) (in Rs)
of operation | year(in units) (in units) (in Rs)
(in units)
I Schemes
a. Ongoing schemes
i.
ii.
iii.
iv.
V.
b. New Schemes
i.
ii.
iii.
iv.
V.
vi.
c. Others (specify)
i.
ii.
iii.
iv.
Budget Actual amount Actual amount spent Remarks
Allocation spent during during last year
(in Rs.) the year (in Rs.)
(in Rs.)
ITa. | Administrative
Charges*
b. | Other Administrative
Expenses*
c. | Others*
I Monitoring and
Evaluation

a. Annual Audit

b. Comptroller
and Auditor
General
Audit

c. E-green
Watch
Outcome

d. Third Party
Monitoring
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Declaration:
The above Report has been verified and found correct. The Report has been adopted by National Authority

Date:
Signature
Member-Secretary, National Authority

Notes: IIa * Administrative charges include - Staff salary and wages, Pay and Allowances, Overtime Allowances,
Pensionary charges, Medical Treatment, Administrative Expenses, Domestic Travel, Foreign Travel, Office Expenses,
Electricity and Power, Water Charges, Rent, Rates and Taxes (including property tax), Hire, Purchase and Maintenance
of Staff Car including petroleum, oil and lubricants (POL).

IIb*  Other administrative charges include - Sitting fee and admissible allowances to the non-official members of the
National Authority, Expenditure on conference, seminar, workshop, etc., Training Programme, Advertisement &
Publicity, Minor works, Professional Services, Other contractual Services.

IIc* Others include Cartage and Carriage inwards (on purchase of fixed assets/non-recurring items), Printing and
Publications (other than academic), Subscription Expenses (other than academic), Non recurring management
expenditure like, creation of Capital Asset of National authority, any other expenditure.

Form-VI
Annual Budget proposal of State Authority for financial year

Submitted along with the Annual Plan of Operation

[see rule 35]
S.No. Description Current Last
Financial | Financial
Year Year
(in Rs) (in Rs)
1. a. Opening Balance of funds received from National Authority as on 1st April

b. Opening Balance of loans/grants etc. received as on 1¥ April

2. Estimated Annual receipt of State Authority

(a) Receipt of Fund by State Authorities from User agencies

(b) Receipt of accrual of interest on State Fund

(c) Receipt of Grants/loans/others of State Authority

(d) Any Other Income

3 Total estimated funds available with State Authority (as on 1* April)(1+2)

4.(1) Annual proposed expenditure of State Authority out of State Fund

Activities to be undertaken from interest (specify) under rule 6

Recurring Management Expenditure

i.  Personnel services and benefits*

ii. Administrative Expenses**

iii. Other Administrative Expenses®**

iv. Any other expenditure

Activities to be undertaken from Net Present value (specify) under rule 5

a. Non recurring Management Expenditure like

Creation of Capital Asset/

b. Afforestation and other permissible activities

c. Expenditure on Ongoing works

d. Expenditure on New works

e. Monitoring and Evaluation Expenditure
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4(ii) Compensatory Afforestation works

4(iii) Catchment Area Treatment works

4(iv) | Wildlife Management works

4(v) Other (specify)

4. (vi) | Total estimated expenditure out of grants/loans etc.

5.(1) | Estimated Gross Total Expenditure {4(i)+4(ii)+4(iii)+4(iv)+4(v)+4(vi) }

(i) | Estimated payments to National Authorities out of funds received from use agency.

6. Total closing balance with State Authority

a. Closing balance of funds received from National Authority

b. Closing balance out of receipt from User agencies

c. Closing balance of grants/loans etc.

Declaration
The budget proposal as mentioned above has been approved and adopted by the State Authority.
Date:
Member-Secretary
State Authority

Note-1: for the purpose of budget estimate (referred in serial number 1, 2 and 3) for the year under consideration the
opening balance refers to the fund available as on the 1** April of the previous year.

Note 2:*Personnel services and benefits includes -Staff salary and wages, Pay and Allowances, Travelling Allowances,
Overtime Allowances, Pensionary charges, Medical Treatment etc.

Notes-2: ** Administrative expenses include - Office Expenses, Electricity and Power, Water Charges, Rent, Rates and
Taxes (including property tax), Hire, Purchase & Maintenance of Staff Car including petroleum, oil and lubricants (POL)
of the State Authority.

Note-3: *** Other administrative expenses include - Sitting fee and admissible allowances to the non-official members
of the National Authority, Expenditure on conference, seminar, workshop, etc. Training Programme, Advertisement and
Publicity, Minor works, Professional Services, Other contractual Services.

Form-VII
Monthly Account of State Authority for the Month
[see rule 37]

L. Total opening balance of Out of 90% out of 90% share of | Current | Last month | Cumulative
State Funds share of State State Fund under month (in rupees) amount till this
(a+b+c+d) Fund under ad the Act (in month(in

hoc Authority rupees) rupees)

a. Opening balance of principal
amount component wise
(14243+4+5+6+7+8+9)

1.Compensatory Afforestation

2. Additional Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4. Net Present Value

5. Penal Net Present Value

6.Catchment Area Treatment
Charges

7. Wildlife Conservation Plan
Charges
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8. Safety Zone Treatment
Charges

9. Others (please specify)

Opening balance amount of interest received by State Fund (both from ad
hoc Authority and under the Act)

Opening balance amount of grants, loans etc. received by State Authority

Opening balance amount of 10% share of National Fund with interest on
delay, collected by States under the Act and not transferred to National Fund.

Total Amount received by State Fund during the month (a+b+c+d)

Amount of interest accrued to State Fund (on State Funds deposits under the
Act and from ad hoc Authority transferred by National Fund)

Total Receipt by State Funds from | Out of 90% out of 90% share
ad hoc Authority and under the Act | share of State of State Fund
Fund under ad under the Act
hoc Authority

Principal Amount Component wise
(142+43+4+5+6+7+8+9)

1.Compensatory Afforestation

2. Additional Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4 Net Present Value

5. Penal Net Present Value

6. Catchment Area Treatment
Charges

7. Wildlife Conservation Plan
Charges

8. Safety Zone Treatment Charges

9. Others (please specify)

Amount of grants, loans etc. received by State Fund

Amount of interest on National Fund 10% share under the Act not
transferred to National Fund

III.

Total Expenditure by State Fund (a+b)

Total expenditure by State Funds | Out of 90% share | out of 90% share of
under ad hoc Authority and of State Fund State Fund under
under the Act received from ad | the Act

hoc Authority

Principal Amount Component
wise of all states
(142+43+4+5+6+7)

1.Compensatory Afforestation

2. Additional Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4 Net Present Value

5.Catchment Area Treatment
Charges

6. Wildlife Conservation Plan
Charges

7. Others (please specify)

Total Expenditure by State Funds out of interest transferred from ad hoc
Authority and under the Act

i.  Amount Spent by State Fund (60% of interest accrued)

ii. Amount Spent by State Fund (40% of interest accrued)

Iv.

Payment to National Fund

i. Out of principal amount of 10% share of National Fund under the Act

ii. Out of Interest amount on delayed payment of National Fund share

Total Closing balance of State Fund (a+b+c+d)
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a. Closing balance component
wise of all State Fund

Out of ad hoc
Authority

State Fund share
under the Act

Total Principal amount
(142+3+4+5+6+7+8+9)

1.Compensatory Afforestation

2. Additional Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4 Net Present Value

5. Penal Net Present Value

6.Catchment Area Treatment
Charges

7. Wildlife Conservation Plan
Charges

8. Safety Zone Treatment
Charges

9. Others (please specify)

b. Closing balance amount of interest received by State Fund (both on fund

from ad hoc Authority and under the Act)

c. Closing balance amount of grants, loans etc. received by State Authority

d. Closing balance amount of 10% share of National Fund under the Act and
interest collected by State on delayed payment to National Fund and not

transferred to National Fund.

VL

Cumulative figure of under the Act’s outstanding dues from states (out of
10% share under the Act and interest, collected by States on delay and not

transferred to under the Act)

Declaration

The above report has been verified and found correct. The report has been adopted by State Authority.

Date :- Signature
Member-Secretary
State Authority
Form-VIII
Monthly Statement of State Authority on Physical and Financial achievements by the State
[see rule 37]
SL Description Physical Actual Cumulative Current Last Cumulativ
No. outcome physical achievement Month Month e amount
Target as achievement till date. (in (in rupees) (in till this
approved in during the hectare/ rupees) month
annual plan year (in trees) (in rupees)
of operation hectare/
(in hectare/ trees)
trees)
L Total Expenditure out of ad

hoc Authority funds

[Total Component wise
works from Principal
Amount]

(142+3+4+5+6+7+8+9)

1. Compensatory
Afforestation

2. Additional
Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4. Net Present Value
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5. Penal Net Present Value

6. Catchment Area
Treatment Charges

7. Wildlife Conservation
Plan Charges

8.Safety Zone Treatment
Charges

9.0thers (please specify)

1L

Amount of expenditure
from State Fund out of
90% share

[Total component wise
works from principal
amount]

(14243+4+5+6+7+8+9)

Total Component wise
Principal Amount works

1. Compensatory
Afforestation

2. Additional
Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4 Net Present Value

5.Penal Net Present Value

6. Catchment Area
Treatment Charges

7. Wildlife Conservation
Plan Charges

8. Safety Zone Treatment
Charges

9. Others (please specify)

IIL.

Total Expenditure by State
Funds out of interest
transferred from ad hoc
Authority

IVa.

Amount Spent by State
Fund (60% of interest
accrued)[ 1+2+3+4+5+6]

1.to offset the incremental
cost of compensatory
afforestation and penal
compensatory afforestation
at the increased wage rates;

2.to offset the incremental
cost of catchment area
treatment plan at the
increased wage rates;

3.to offset the incremental
cost of wildlife
management plan at the
increased wage rates

4.Disbursement of salary
and allowances of members
and staffs, both regular and
contractual, of the State
Authority constituted under
the Act;
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5. Disbursement of sitting
fees and allowances to
nominated members of the
State Authority constituted
under the Act;

6.activities referred in sub

rule (2) and (3) of rule 5

accrued interest on the National Fund share not transferred)

IVb. | Amount Spent by State Fund (40% of Interest accrued)
Total Administrative Expenditure (i+ii+iii+iv+v+vi)
i.  Personnel services and benefits
ii. Administrative Expenses
iii. Other administrative expenses
iv. Monitoring and Evaluation Expenditure
v.  Non recurring management expenditure like creation of capital asset
vi. Other expenditures referred in sub-rule (b) of rule 6

V. | Outstanding dues to be paid to National Fund under the Act (out of 10% share and

Declaration

The above report has been verified and found correct. The report has been adopted by State Authority.

Date:
Signature
Member-Secretary
State Authority
Form-IX
Annual Statement of State Authority on Physical and Financial achievements by the State
[see rule 37]

S1.No Description Physical Actual Physical Physical Financial Financial
Target as physical Target Achievements | Target (in | Achievement
approved | achievement | (others) (others) Rs) (in Rs)
in annual during the

plan of year (in
operation units)
(in units)
L Total expenditure out of ad

hoc Authority funds

[Total Component wise
works from Principal
Amount]

(142+43+4+5+6+7)

1. Compensatory
Afforestation

Afforestation

2. Additional Compensatory

3. Penal Compensatory
Afforestation

4. Net Present Value

5. Catchment Area
Treatment Charges

6. Wildlife Conservation
Plan Charges

7. Others (please specify)
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II.

Amount of expenditure by
State Fund out of 90% share

[Total Component wise
works from Principal
Amount]

(142+43+4+5+6+7)

Total Component wise
Principal Amount works

1.Compensatory
Afforestation

2.Additional Compensatory
Afforestation

3.Penal Compensatory
Afforestation

4 Net Present Value

5. Catchment Area
Treatment Charges

6.Wildlife Conservation Plan
Charges

7.0thers (please specify)

IIL.

Total Expenditure by State
Funds out of interest
transferred from ad hoc
Authority

IVa.

Amount Spent by State Fund
(60% of interest
accrued)[ 14+2+3+4+5+6]

1.to offset the incremental
cost of compensatory
afforestation and penal
compensatory afforestation
at the increased wage rates;

2.to offset the incremental
cost of catchment area
treatment plan at the
increased wage rates;

3.to offset the incremental
cost of wildlife management
plan at the increased wage
rates

4.Disbursement of salary
and allowances of members
and staffs, both regular and
contractual, of the State
Authority constituted under
the Act;

5. Disbursement of sitting
fees and allowances to
nominated members of the
State Authority constituted
under the Act;

6.activities referred in sub
rule (2) and (3) of rule 5

IVb.

Amount Spent by State Fund (40% of Interest accrued)

Total Administrative Expenditure (i+ii+iii+iv+v+vi)
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vii. Personnel services and benefits

viii. Administrative Expenses

ix. Other administrative expenses

X.  Monitoring and Evaluation Expenditure

xi. Non recurring management expenditure like creation of capital
asset

xii. Other expenditures referred in sub-rule (b) of rule 6

V. Outstanding dues to be paid to National Fund under the Act (out of 10%
share and accrued interest on the National Fund share not transferred)

Declaration
The above report has been verified and found correct. The report has been adopted by State Authority.
Date:
Signature
Member-Secretary
State Authority
Form-X
Records and Accounts to be maintained by the State Authority
[see rule 37]
The following accounts/records shall be maintained:

1. Cash Book, Ledger, Journal, and Public Fund Accounts Register.

2. Stock Register and Fixed Asset Register.
3. Registers showing expenditure by Heads of Accounts.
4. Monthly financial statement of Accounts and physical outputs.
5. Quarterly Monitoring Register.
6. Register for Annual Share of National Fund from the State Fund (State wise)
7. Register of Grants/Loans, etc.
8. Work register recording all physical works and corresponding expenditure carried out State Fund.
9. Plantation journal.
Form-XI
Statement of Accounts of State Authority for the financial year ending on 31* March,
[see rule 38]
(Separate Forms for other Grants/Loans etc. are to be submitted)
Ason31"March
1 2 3 4 5 6 7 8
S. | Head Physical Actual Cumulative | Budget Actual Cumulati
No. output as physical physical allocation | amount ve
approved in | achievement | achievement | during spent(in amount
annual plan | during the till date. the Rs) till
coprtion | et | e i

I Schemes

1. Compensatory
Afforestation
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2. Additional
Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4. Net Present Value

5. Catchment Area
Treatment Charges

6.
Improvement/protection
of forest

7. Publicity and Education

8. Training

9. Movable assets

i

ii

il

10. Immovable assets

i

ii

11. Other (specify)

1.

ii

Budget
Allocation
(in Rs.)

Actual
amount spent
during the
year (in Rs.)

Actual amount
spent during last
year (in Rs.)

Remarks

ITa.

Administrative Charges*

Other Administrative
Expenses*

Others*

11T

Monitoring and
Evaluation

e. Annual Audit

f. Comptroller and
Auditor General
Audit

g. E-green Watch
Outcome

h. Third Party
Monitoring

Declaration

The above Report has been verified and found correct. The Report has been adopted by State Authority.

Date:

Signature
Member-Secretary

State Authority
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Notes: IIa * Administrative charges include - Staff salary and wages, Pay and Allowances, Overtime Allowances,
Pensionary charges, Medical Treatment, Administrative Expenses, Domestic Travel, Foreign Travel, Office Expenses,
Electricity and Power, Water Charges, Rent, Rates and Taxes (including property tax), leasing and hiring of Staff Car
including petroleum, oil and lubricants (POL), leasing and hiring of buildings for State Authority

IIb*  Other administrative charges include - Expenditure on conference, seminar, workshop, etc. Training Programme,
Advertisement and Publicity, Minor works, Professional Services, Other contractual Services.

IIc* Others include Cartage and Carriage inwards (on purchase of fixed assets/non-recurring items), Printing and
Publications (other than academic), Subscription Expenses (other than academic), Non recurring management
expenditure like, creation of Capital Asset of State Authority, any other expenditure.

Form-XII
[see rule 39]
Annual Plan of Operation
[To be submitted by the 31* December of current year for next financial year]
The annual plan of operation (APO) shall be prepared in the following parts:
1. Part-1: Brief history and past performance
Part-I of APO shall contain:
(a) Brief description of forests and forestry sector in the State.

(b) Compensatory afforestation, other forestry and related schemes (physical and financial) including catchment
area treatment, wildlife management and community development works and activities carried out therein in
the State in last five years from the State Fund, in tabular form.

(c) Forestry and other related schemes (physical and financial) and activities carried out therein in the state in
previous years from the fund received under other schemes of the Government in tabular form.

(d) Year wise total forest area diverted in the various districts/ forest divisions of the State since 1980, in tabular
form.

(e) Year wise total compensatory afforestation carried out in the State since 1980, in tabular form.

(f) Brief description and abstract of the monitoring work done by the Monitoring and Evaluation Wing of the
State Forest Department.

(g) Brief description and abstract of the monitoring work done by the independent monitor (Third Party
Monitoring) in the State

(h) Any other important information for consideration relevant for preparing APO.

2. Part-II: Activities to be undertaken for compensatory afforestation, additional compensatory
afforestation, penal compensatory afforestation, catchment area treatment plan and for any other site
specific scheme may be used as per site-specific schemes submitted by the State along with the
approved proposals for diversion of forest land under the Forest (Conservation) Act, 1980 (69 of 1980)
referred to in clause (a) of section 6 of the Act:

(a) District/ forest division wise details of new compensatory afforestation, catchment area treatment plan
works, wildlife management activities to be done as per the conditions imposed under forest clearance
granted by the Central Government under the Forest (Conservation) Act, 1980.

(b) Location, estimated cost and implementation schedule of each activity proposed to be executed from
State Fund to be provided district / division wise.

(c) Details of maintenance works in physical and financial terms proposed to be undertaken in the current
financial year in the case of compensatory afforestation work, catchment area treatment plan works,
wildlife management activities and other such activities undertaken in previous years which need
maintenance for its survival and sustainability.

Note: Details of only those districts may be provided where the compensatory afforestation, penal
compensatory afforestation, catchment area treatment, wildlife management and other activities
referred to in section 6 of the Act have to be undertaken during the current financial year under
consideration.
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3. Part-III: Activities to be undertaken from net present value and interest component referred in rule 5
and rule 6:

(a) District/ forest division wise details of activities to be done in the State on specified activities referred to
in rule 5 and rule 6.

(b) Location, estimated cost and implementation schedule of each activity proposed to be executed from State
Fund to be provided district / division wise.

(c) Details of maintenance works in physical and financial terms, proposed to be undertaken in the current
financial year in the case of activities undertaken in the State on specified activities referred to in rule 5
and rule 6 undertaken in previous years which needs maintenance for its survival and sustainability.

Note: Details of only those districts may be provided where these activities referred to in rule 5 and rules
6 have to be done during the current financial year under consideration.

4. Part-IV: Measurable output of all physical activities and targets of each permissible activity along with
the period required for achieving the measurable output:

(a) Physical and financial targets of each activity to be undertaken in measurable quantity along with the
estimated cost of such activities in tabular form including details provided in part II and part III.

(b) Measurable output of all physical activities to be undertaken along with the period required for achieving
the measurable output.

(c) Details of the concurrent monitoring and evaluation report including third party monitoring undertaken in
past with photographs.

Note : The APO duly approved by the State Authority shall be submitted by the State Authority before the 31* December
of every year to the National authority for the next financial year.

Declaration
The above annual plan of operation has been adopted by the State Authority.
Signature
Member-Secretary
State Authority
[F. No 11-100/2015-FC (Vol. II)]
DEEPAK KUMAR SINHA, Inspector General of Forests

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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TE At T gq-TfT F ®q H AGiHT FT GEEASE F Tg T war g oo
gt fAfer o gt e STar 8 S aw ey |k e ® s feid we arefl, #7-

ey T s Tt €

(i) =T T ST AteEwET A FRr # Aetortea gtate it o

T TE [EER

e offd HIS[aT 8121 LR ST =T aAfarg fAter

a9 ofreg T 128 T yfasaes g [ i (Tfoes)

(-TR)

=T ofrd HISEET 2406 ENEEIEIRCIC S )

ST-Hed offd | wHisgEr 04 FeA TR S aTie-faare

o ot EEIER) 903 TP s aaemer [ (TAeious) 7 T
T TS FSAT T (A

g oftd 70 FEIdT & & § qEe Hit T o

feoqur ;o HEETR() T T it ST ATeAT ST s AT & AT 21 g ST Siaeede
AT W (TEfoE) 7 qia =TS TS AR A e 0047 #

6. TS ITFAHRTOr T F9IE — ST TTTEFLOT A Foie T LT ITIART0r it STerhiora ITfa=t sfiv
I AT I gU AT HT 3T TH g T DI T et a9 #§ Toqr-fafiase w7 § &7 7o
e a9 7= sufua F0 9 SgaeT, TST TSN & gy # ot g gRfh

7. TS i & a9 —

(i) IAT 3T AWT FATAT, TATAL, a9 AT TAarg TRad" garer, e [fe & srfaei siw
Ha % IEqa-T F7 TEEE R S AT TIEEHC 6 a9 "/ e 92 Her
FRT TAT AE ATHT AT ST AT 6 Bt off F97 a7 aefera [fer & @i s
StaEer AT T 21

(i) e e wererEr-aiieE, R % iy g9 i aE ¥ @ "gi i srate & fiae
TSI LRI AT T ST &3 TTEAT G TR(AT 00 Mo I T GATqAT F @i hr
AGTILEAT FT ST, @ ITTEFHI F AT T@T AT § TAT TS Ahd sl § ST AT 191
& 3T = Hae H Firg AR Bl OIS Td I
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8. TS wTieEor i aarada.-
(i) aTeq % 9o 3T AgTeraT-adier & 9T ST AT Ae AT i T/ wrteeRer i
ST, e e smaer ot feares e € enfRer g, e i orfwe 8l
(i) =T o@r AT F e A aErade A JF FEtea st w asd [ s
TTETT TTTART ST SAGTIL AT e

[T, 5. 11-100/2015-T% =¥ (&< II1)]
20 FAT T8eer, 3 "eraies

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(Forest Conservation Division)
NOTIFICATION
New Delhi, the 20th November, 2018

G.S.R. 1133(E).—Whereas, the Central Government in exercise of the powers conferred by sub-
section (1) of section 30 of the Compensatory Afforestation Fund Act, 2016 (38 of 2016), published the
accounting procedure as required under section 7 of the said Act vide the notification of the Government of
India in the Ministry of Environment, Forest and Climate Change number G.S.R. 782(E), dated the
17" August, 2018, in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (i), for inviting
objections and suggestions from persons likely to be affected thereby, before the expiry of thirty days from the
date on which copies of the Gazette containing the said notification were made available to the general public;

And whereas, copies of the Gazette in which the said notification was published, were made available
to the general public on the 17" August, 2018;

And whereas, the objections and suggestions received in respect of the said draft rules within the
specified period have been considered by the Central Government;

Now, therefore, in exercise of the power conferred by sub-sections (1) and (2) of section 30 of the
Compensatory Afforestation Fund Act, 2016 (38 of 2016) ( hereafter in this notification referred to as the said
Act), the Central Government in consultation with the State Government hereby makes the following rules,
namely:-

1. (1) These rules may be called the Compensatory Afforestation Fund (Accounting Procedure) Rules, 2018.
(2) They shall come into force on the date of their publication in the Gazette.

2. The accounting procedure to regulate the manner of crediting the monies to the National Fund and State
Fund in a year shall be in such manner as given below:

(1) Consequent upon issue of notification in the Official Gazette for establishment of the ‘National
Compensatory Afforestation Fund’ by the Central Government in terms of sub-section (1) of section 3
and in terms of sub-section (3) of section 3 of the said Act all the monies collected by the State
Governments and Union territory Administrations which has been placed under the ad hoc Authority
and deposited in the nationalised bank shall be transferred to the interest bearing section of Public
Account of India under a distinct Minor Head with the nomenclature ‘National Compensatory
Afforestation Deposits’ below the ‘Major Head 8336- Civil Deposits’ and Sub-Head opened
thereunder for each State and Union territory.

Note : This is a Deposit Account as 90 percent of the monies transferred from the ad hoc Authority
belong to State Governments and Union territories and not the Central Government.

(2) While remitting money, the ad hoc Authority shall provide detailed State wise break-up for which the
Office of the Controller General of Accounts should, in consultation with the Ministry of
Environment, Forest and Climate Change propose standard sub heads or detailed head for this purpose
so that said standard heads are reflected under Major Heads 8336-Civil Deposits, 8121- General and
other Reserve Funds and 2406-Forestry and Wildlife.
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The one-time 10 percent share of the Central Government shall be credited/transferred to National
Fund under interest bearing section of Public Account of India under a distinct minor head ‘National
Compensatory Afforestation Fund (NCAF)’for the purpose below the ‘Major Head 8121- General and
other Reserve Funds’.

Consequent upon issue of notification for establishment of respective State Compensatory
Afforestation Funds by the concerned State Governments in terms of sub-section (1) of section 4 of
the Act, State share (90 percent of the monies with ad hoc Authority) so credited to the National
Compensatory Afforestation Deposits under Major Head 8336-Civil Deposits, shall be transferred to
State Compensatory Afforestation Fund (SCAF) as per each State share.

While transferring respective State share to State Fund, breakup shall be provided at an appropriate
level below the Minor Head ‘State Compensatory Afforestation Fund (SCAF)’ and these heads of
accounts shall be uniformly applicable across all the States/Union Territories.

The monies received by the State Governments from the User Agencies shall be credited in ‘State
Compensatory Afforestation Deposits’ at Minor Head level below ‘Major Head 8336-Civil Deposit’
in Public Account of State. Out of which 90 percent shall be transferred to the Major Head 8121 in
Public Account of State and 10 percent credited into the National Fund on yearly basis as per sub-
section (4) of section 3 of the Act; provided that, the credit of 10 percent Central share of funds
should be ensured on monthly basis so that the same is transferred to the National Fund.

The expenditure of the National Authority shall be provided for under the Detailed Demand for
Grants of the Ministry of Environment, Forest and Climate Change and the specific schemes to be
financed from the National Fund shall be formulated by the National Authority and provisions shall
be made for the same in the Ministry’s Budget.

Similarly, the State Budget shall have provision for State Schemes financed from State Fund based on
the Annual Plan of Operation of the State Authority.

The Pay and Accounts officer of the Ministry or the State treasury, as the case may be, shall debit the
concerned Functional Head under Consolidated Fund of India/Consolidated Fund of State and
thereafter make the accounting adjustment at regular intervals with the National Compensatory
Afforestation Fund or State Compensatory Afforestation Fund as deduct recoveries and this ensures
that the expenditure is adjusted from the National Fund or the State Fund, as the case may be, and the
balance continues to remain in the interest bearing, non-lapsable fund in Public Account.

Detailed Accounting Entries.-

The accounting entries for transfer of the existing monies with ad-hoc Authority shall be as below:-

(i

Initially, amount lying with ad hoc Authority shall be transferred to distinct minor head below ‘MH
8336-Civil Deposits’ under interest bearing section of Public Account of India.

Debit

Major Head Existing | 8658 Suspense Accounts

MinorHead | Exising | 108/138 | Fublic Sector Bank SuspenscfOther Nominated Barks
Credit

Major Head Existing | 8336 Civil Deposits

Minor Head New 102 National Compensatory Afforestation Deposits

Sub Head New XX State /UT

Note 1: Each State or Union territory shall be a separate Sub-Head. Each Sub-Head may be divided into
Detailed Head for various activities viz. Compensatory Afforestation, Net Present Value of Forest Land,
Catchment Area Treatment Plan, Interest etc.
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Note 2: While remitting money, the ad hoc Authority shall provide detailed State wise breakup.

(i) At the time of payment of 90 percent share to State Government or Union territory, the
accounting entry shall be as follows:

Debit

Major Head Existing | 8336 Civil Deposits

Minor Head New 102 National Compensatory Afforestation Deposits
Sub Head New XX State /UT

Credit

Major Head Existing | 8658 Suspense Account

Minor Head Existing | 110 Reserve Bank Suspense -CAO

(iii) Respective States shall credit the amounts to dedicated Minor Head ‘129-State Compensatory
Afforestation Fund (SCAF)’ below Major Head ‘8121-General and other Reserve Funds’ and this
Minor Head may be divided into Sub-Head for various activities, namely the Compensatory
Afforestation, Catchment Area Treatment Plan, Net Present Value of Forest Land, Interest etc and
these heads of accounts shall be uniformly applicable across the States.

Note 1: The applicable rate of interest on balances available under ‘National Compensatory
Afforestation Deposits’ under ‘8336-Civil Deposits’ and ‘National Compensatory Afforestation Fund’
under 8121-General and other Reserve Funds shall be as per the rate declared by the Central
Government on year to year basis.

Note 2: The applicable rate of interest on balances available under ‘State Compensatory Afforestation
Deposits’ under ‘8336-Civil Deposits’ and ‘State Compensatory Afforestation Fund’ under 8121-
General and other Reserve Funds shall be as per the rate declared by the Central Government on year
to year basis.

(iv) At the time of transfer of 10 percent share to National Fund: 10 percent share pertaining to
Central Government shall be transferred to National Compensatory Afforestation Fund under Public
Account of India from National Compensatory Afforestation Deposits below Major Head 8336-Civil
Deposits and the accounting entry shall be-

Debit
Major Head Existing | 8336 Civil Deposits

Minor Head New 102 National Compensatory Afforestation Deposits
Sub Head New XX State /UT
Credit

Major Head Existing | 8121 General and other Reserve Funds

Minor Head New 128 National Compensatory Afforestation Fund (NCAF)

(v) Accounting entry for 10 percent yearly receipts transferred from the User Agencies.- I. The
yearly receipts transferred from the user agencies shall initially be accounted by States in the below
mentioned head :-

Major Head | Existing | 8336 Civil Deposits

Minor Head | New 103 State Compensatory Afforestation Deposits
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Provided that this Minor Head may be divided into Sub-Head for various activities and thereafter, 90 percent
of the receipts shall be transferred to Minor Head ‘129-State Compensatory Afforestation Fund (SCAF)’
under the Major Head 8121—General and other Reserve Funds in Public Account; provided further that break
up shall be maintained and provided at Sub-Head level under new Minor Head ‘8121.129 - State
Compensatory Afforestation Fund (SCAF) and these heads of accounts shall be uniformly applicable across
the States.

II. Balance 10 percent shall be transferred to the National Fund by the States from their Deposit Head of
Account on monthly basis.

III. The following accounting entry shall be made in the books of the Central Government on receipt of the
same.

Credit
Major Head Existing | 8121 | General and other Reserve Funds
Minor Head New 128 National Compensatory Afforestation Fund (NCAF)

4. Expenditure from the Fund-

After due appropriation of funds, the expenditure on schemes to be financed from National Fund shall be
incurred from the Major Head 2406.

(i) On the basis of sanctions issued, the Pay and Accounts Officer shall make the payment by debiting
government account as below:

Debit

Major Head Existing | 2406 Forestry and Wild Life

Sub Major Head | Existing | 04 Afforestation and Ecology Development

Minor Head New 102 National Compensatory Afforestation (NCA)
Sub Head New 01 National Authority

Credit

Major Head Existing | 8670 Cheques and Bills

Minor Head Existing | 102 PAO cheques

Note: Appropriate primary units of appropriations shall be opened as per Delegation of Financial
Power Rules, 1978 under National Authority.

(i) A new Minor Head ‘103-State Compensatory Afforestation (SCA)’ is opened under Major Head
2406-Forestry and Wildlife’ below Sub-Major Head ‘0O4-Afforestation and Ecology Development
and the appropriate head of accounts and primary units of appropriation shall be opened under State
Authority.

5. Recoupment from National Fund/State Fund-

(1) The Pay and Account Officer of the Ministry of Environment, Forest and Climate Change shall make
the accounting adjustment with the National Fund as deduct recoveries and this ensures that the
expenditure is adjusted from the National Fund and the balance continues to remain in the interest
bearing, non-lapsable fund in Public Account.
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(i1) The following entry shall be made in the books of Pay and Accounts Officer-

Debit Code Description

Major Head Existing 8121 General and other Reserve Funds

National = Compensatory  Afforestation Fund

Minor Head New 128 (NCAF)

(-Debit)

Major Head Existing | 2406 Forestry & Wild Life

IS;;E d Major Existing | 04 Afforestation and Ecology Development

Deduct Amount met from National Compensatory

Minor Head Proposed | 903 Afforestation Fund (NCAF)

Object Head 70 Deduct recoveries

Note: The arrangement for State Government(s) shall be similar to that of Central Government and the
Minor Head for “Deduct Amount met from State Compensatory Afforestation Fund (SCAF)” is ‘904°.

6. Budget of the National Authority-

The National Authority shall prepare its budget showing the estimated receipts and expenditure of the
National Authority and forward the same to the Central Government, in such form and at such time in
each financial year as may be prescribed and similar arrangement shall be applicable in respect of the
State Authorities also.

7. Accounts of National Authority-

(i) The Pay and Accounts Office, Ministry of Environment, Forest and Climate Change shall maintain a
broadsheet of receipts and payments from the National Fund and effect reconciliation on monthly
basis with the National Authority and it should be ensured that there are no adverse balances under the
Reserve Fund at any time.

(i) The Comptroller and Auditor-General shall, within a period of six months from the date of
commencement of the Act, audit the accounts of all the monies collected by the State Governments
and Union territory Administrations, which has been placed under the ad hoc Authority and deposited
in the nationalised banks and submit the report to the Central Government.

8. Audit of National Authority.-

(i) The Comptroller and Auditor General of India has the power to conduct the audit including special
audit or performance audit of State or National Fund and State or National Authority.

(i) The Internal Audit Wing under Chief Controller of Accounts shall also conduct audit at regular
intervals of the National Fund and National Authority.

[F. No. 11-100/2015-FC (Vol. III)]
DEEPAK KUMAR SINHA, Inspector General of Forest
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